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INTRODUCTION 

I, the quiliman, Committee on the Welfare of Scheduled Castel 
,and- Scheduled Tribes having been authorised by the Committee to 
submit the Repon on their behalf present this Ninth Report an the 
Ministry of Agriculture and Rw:al Development (Department of Rural 
Development)-Problem of Drinkill8 Water Supply for Scheduled 
Castes and Scheduled Tribes in States and Union Territories. 

2. The Cominittee took the evidence of the representatives of the 
Ministry of Agriculture and Rural Development (Department of Rural 
Deveilopment) on 15th and 16th October. 1985. 

The Committee wish to express their thanks to officers of the Min­
istry of Agriculture and Rural Development (Department of Rural 
Development) for placing before them, material and information tbe 
Committee wanted in connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee OIl 
31st March, ]986. 

4. A summary of conclusions/recommendations contained in tho 
Report is appended. 

NBW DELHI; 

1 Ap,u, 1986 
11 ChllitrD, 1908 (S). 

K. D. SULTANPURJ, 
Chairrrum. 

Committee on the Wel/lll',01 
ScIIetlukd C.-, .­
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CHAPTER I 

(i) Introductory 

Regarding water supply and sanitation, the Sixth Five Year Plan 
(1980-85) states that "A,lthough a national Water Supply Programme 
was launched in 1954 during the "ery First Five Year Plan, and pro­
gressively larger allocations were made for water supply and sanitation 
jn succeeding Five Y ~ P!lans, the progress made so far in the provision 
of safe water supply and basic sanitation can hardly be called satisfac­
tory. The available statistics relating to the status of rural and urban 
water supply in India present a discouraging picture especially in tho 
rural areas. By March 1980 about 2 lakh villages in the country with 
a population of some 160 million were yet to be provided with potable 
water supply facilities. The situation in the urban areas is relatively 
better but here too particularly. in the hundred of smaller towns, water 
supply and sanitation arrangement are far from adequate. The statistic& 
in fact do not fully reftect the hardship and inconvenience that is ex­
perit~nced by the poor, pa-:-ticu]arly the women and children, in areas 
where water is scarce, inadequate or polluted. In /ferms of l1l8Ddays 10lt 
due to water-borne or water related disease which constitute neady 
80 per cent of the public health problem of our country. the wastage is 
indeed colossal. 

1.2 Until the end of Fouth Five Year Plan i.e. during tbIe period 
1951-74, the total investment made by the Central and State Gov­
elllJ1lellts for providing water supply and sanitation facilities was d. the 
order cA Rs. 855 crores, over 65 per cent of it in the urban area. 
During this period, the water supply programme was not given a high 
enough priority in the national plan~g process. The constraint oe 
resources in the States and the competing demands for programmes in 
.other sectors compelled the State and local Governments to give r~ 
lalively lower priority to water supply in thle allocation of funds. There 
was also at the same time insufficient appreciation of the magnitude and 
·complexity eX the J*oblem." 

1.3 In this connection. Seventh Plan Document states as under: 

"As in thd Sixth Plan, the rurti water supply continued to be 
a part cI. the Minimum Needs Programme as well as the revised 20 
Point Programme during the Seventh Plan. However, in order to 
achieve the maximum coverage of rural population during the Seventh 
'Plan. the scope of. rural wafer supply to MNP needs to be extended to 



all villages, whereat; it was restricted to identified problem village!> Wltil 
the eI!d of the Sixth Plan. It may be noticed that, dwing tbe Sixth Plan 
period, there has been aquantum jump in investment in the sector, 
especially with regard to the provision of rural supply. The priority 
given to this programme is clearly seen from the fact that the Central 
Government has given a big helping hand to the State Governments 
in providing the problem vi~ages with water supply by progressively 
increasing the Central assistance under the Accelerated Rural Water 
Supply Programme (ARP). The amount under ARP and incentive 
schemes given to the States for the implementation of rural ",ater 
supply programme in the Sixth Plan amounted to Rs. 918.65 erore-o; 
and during the Seventh Plan, it is likely to be about 1.5 time, that 
amount." 

1.4 The Seventh Plan Document further states that "Attempts would 
be made to cover all those villages which do not have an assured 
!tource of water supply within a dIstance of 0.5 km (as against the 
present nonn of 1.6 km. and also to enhance per capita nonn for water 
supply from 40 Iitres per capita per lIay (pcd) to 70 peel. d:lring 
Seventh Plan, as recommended by the Estimate:. Committee. 

1.5 It is also essential to ensure that the poor sections of the society 
like Scheduled Caste", Scheduled Tribes and landless agricultural labou­
rers have equal access to this facility. In this ccmtext, the location of 
the source/water collection points is impol tant. This calls for greater 
attention to the matter of selection of location of the sourceslwater 
colec::tion points. Where necessary, additional sources/water colJection 
points for enabling the !JOOr to obtain access to safe drinking water 
should be separately provided if access to the community sources pr~ 
vided under the general scheme for drinking water supply to villages is 
difficult for them. 

1.6 A new policy is also being evolved in the Seventh FUan to tackle 
apeeial problems of water supply which are peculiar to certain Sta~s 
(Rajasthan, Haryana and Madhya Pradesh) to hilly areas. The pro­
blems Of such States and arc3s will receive special attention in the 
gewndt PJan. 

(ii) R~.ffJ()f'lSibilifly oj C enlral Gowrnm~nt 

1. 7. 1bt Ministry of Agriculture (Department of Rural Deve­
lopment) have stated that the provision of drinking water is the res­
poDIfbiltty of the StaleS. The raponsib.i).ity of the Centre is limited 
to advisiDg in the imrlementation of the drinkinlt water sUW1y 
tdIemet and providing funds under the Accelerated Rural Wat('r 
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'upply progrllllllDC. The Central GOVerJUDeDt ronder technical advice 
throup the Ccatral Public Health and Environment Engineering Or­
pnjsa1ion (CPHlmO) to the vanous States and Union Tenitoriei 
by going through criticaUy schemes which are proposed to be imple­
meDt.cd by the States under the ARP. The Centre also helps the 
States in obtaining international a!!sistance for rural waler supply pro­
granlmes. However. the full responsibility for implementation of the 
drUWng . water supply !.chemes entirely rests with the States and the 
Union Territories. 

(iii) Implementation of Schemes during First to Fourth Plalu' 

!.~. it has been .litated that after :lndcpc;ndcncc, the Environmental 
HYaiene Committee made an overall assessment of the country WIde 
problems in the entire field of envIronment Hygiene. The commitlee 
had I ecommended a comprehensive plan to provide water supply and 
sanitation facilities for about 90 per cent of the population in a period 
of 40 years. When the First Five Year Plan was launched in 1951, 
the provisions for water supply and sanitation schemes were made 
under community development work and local development work in­
cluded in the plan. Following this the Central Government also ini-
tiated the water supply and sanitation programme during the First 
l'lan as part of the health schemes under the plan and made 8peCiftc 
provi'iioD by way of loans and grants for the States to implement 
water supply and sanitation schemes in both urban etc rural areas. . . 

1.9. The Ministry of Agriculture (Department of Rural Dewoelop-
ment) have further stated that no information is available reprdiaa 
any specific schemes which were implemented in the various Statea 
and Union Territories during the first four Five year plans since the 
subject matter is thr- responsibility of the State Governmen.ts. How-
ever, expenditure incurred during the first four plans was of the order 
of 8SS crores. 

I .10. As regards achievements made "uring the Fint to Fourth 
Five Year Plans (I9S1 to 1974), the Ministry have stated that DO 
data at national level is available rcgrding the actual achievements 
made UDder this Sector. 

(iv) Implementtllion of sdtemes during the 5th etc 6th pltIItS 

J.l RelardiDg scbemes imp~ du"", die Fifttt .t Sixth 
plans, tile Ministry have stated that durio, the Fifth plan (1974-79) 
the concept of. minimum needs pro~me was introduced for tbe 
fint time. The rural water supply was one of the f'tc-tors which 



, 
was. included under the Minimum Needs FrOgrammc. It was expect­
ed that the varioUll State GovemlUcnts would concentrate on the 
provision of drinking water supply facilities to the identified problem 
villages under the Minimum Needo; Proaramme. On the recommon­
.dation of Uk: National Development Council the Centra.ily Sponsored 
Programme ot Accelerated Rural Water Supply which was in opera­
tion for 2 years i.e. 1972-73 and 1973-74 waS withdrawn and the 
States were expected to carry on' tae proaramme of providing water 
supply to the identified problem villages under the State Sector 
M.N.P. With this monitoring by the Central Government got reduced 
and the States were expected to furnish information only at the time 
of the submis.sion of annual plan proposals to the PlaMing Commis­
sion. The States were also expected to implement other water lupply 
schemes both in urban and rural areas depending on the allocation 
made in their budget. However, in 1977-78 the Central Govern­
ment re-introduced the Accelerated Rural Water Supply programme 
under which the Centre provided lOOper cent grant to States and' 
'Union territories for implementing water supply schemes in the iden­
tified problem villages. 

1.12 The A.R.P. wa.c; continued during the 6th plan with the 
'Centre providing assistance to the States to cover the identified pr0b­
lem villages with atleast one source of safe drinking water. 

(v) ExpenditUl'e on water supply ICMmes durin, various plans 
The expenditure incurred on rural water supply. urban water 

supply and· sanitation during first to sixth plans is indicated in the 
. Statement below:-

·llurAl Water Supply 

Urban WAter fluppl,,, Sanitalion • 

!lllral S."ltalin" 

TOTAL : 

( JU. 1'1 Crorr.I) 

I PIlI'I II Plan nI Plan IV Pia" V PllIn VI Plan 
(IQIIo-
,,~) 

(ATIlt. 

, 
8 

" 

+5 
Al'\nual 
Plaftil 
(,~) "ud). 

so 48 loR 4119 2485. 33 

44 '74 340 ~!19 '4'!I·on 

S- 68.00 

74 lilt 

1.14 It wDl be seen that the total expenditure On. Water Supply 
-and SanitatinnSector during First to sixtb Plans is .bont 5841.33 
CI'OI'e!. 
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1.1 S The detai.Ia of Outlay for water supply and sanitation during 

the 7th plan period is indicated in tbe Statement below:-

Sl. 
No. 

Snoenth Plan Outlay-Water Supply and Sanitation 

Schemr 

1/ 

VJI Piau 
1485-90 
Ollday 

---------_._--
1 '. SUtlufUTI Pf(fII 

(i) Rural Water Supply and Sanitation of which MNP 

(11) Ul·baD Water Supply and Sa.utatiOD 

IIS50 •oo 
(1I115S-1/5) 

(i) C~nu.Uy SpO'\lOl'C:d Ac,., terated Rural Water Supply p~ 
(ARP) 11101 ••• 

eii) Ineend¥.: Bonus Schellle 

(IU) Other Proenuama 

Total Cen erat Plan : 

GaAD TorAL: 

1.1' 'DIe CwaMIHee.... .... ...... .. .... _ ...... .,. 
CeatraI ..... GoV ___ " _ W ... ~ _. • .... ...... 

.. lID fwraa P ... was .. file ... of 155 ~ .,.. U ,. ... 

.................... -. .,.... ......... tie .... 

...,., .. GII-................... ......., .. die W' ... 
p' hie,....,...,... ......... 6e ...., •• wc _ ..... 
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supply and sanitation sectOl" rose to 1020 crores and du.rmg the Sixeth 

Plan lbe totlll invesbDellt in Uais sedor farther men.ed .. 3971.33 
c:rores "hicla iI ..... ,.., Ii-. tile toUI ... estnae.t dtdlg tile Fifdl 
PIaD. 

1.17 The Committee regrel to POint out that the Central Govent-
Dlenl Iulve no infOl'lll8tion ...... , the spedIc schemes htaplllllftted 

by Slatea/Uaion Territories in this sedOl' during first 10 Foartb FiYe 
Y .. r Plan periods since the subjec:1 ma.r is the ~ 01 •• 
Stare Governments. As regards achievements made in dais sedor 
4iurin& this period, the Ministry have !bted tbat nO data • _ ..... 1 

lC"fel is available wi1h the ... 

] .18 The Committee feel surprised that ia8pite 01 the fact dIIIt tile 

Centr.ll .vestment in "ater supply and _itlllioa sector ... Itft8 

inc:reaWIl tre~ndously plan after plao, the Central GOTe'l1unelit are 
stili taking shelter under the plea that implementation of schemes in 

this sector is the ref>-p9nsibility 0( tile State Go..-el'lllll«llti. 

] .19 When large amounts of Central funds are invested in St*9 
und Union teni'oriell, it i:; incumbent upon the Central Government 

to OVfJl"St'"e the spending of these funds in the best interest of the 

public at larl,(~ ~md watt:a progress and achievements under tbe 

,'arioul!! st'"hemcs Ilnd pru~ranunes. es~ially those which are spon­

sored by the Central Govt'tnment. This is a fundamental prinC'ipie 

of financial acco...,ltahilit~,. Accordinar1y, the basic infonnation and 

uta should be obtnined (rom the State/Union Territory Govern­

ments by the concerned Department 0{ the Central Government. 

'Fhe Committee, therefore recommend that thae should be an eflec­

tlove monitoring Cell at the Centra' level whieh should keep a close 

wateh on the implementation of water \IIINIIy smemH in aD Statal 
Union Territories. The Cell should abo maiDtaht important statisti­

cal .ata reprding the tarrets ftXed and at .... ) aehievements ma •• 

In lhlll !Ied~r in States/UniOli Territories. 



7 

1.20 The total illvestnwn' in this sector botb of States and Ceo-

1r.1 Plans durin" the Seventh Plan period would be of the order of 
"Rupees 8.1j22.f7 crores. 

1.21 The Committee trust that the Central Governml'JDt will 

elOliely ,.,.teh the pregl'l'!U ill this !leCtor.in the com .... years parti­

cularly in the rural areas wbere majority 01 the Sc:beduled Cutes, 

Scheduled Tribes and ot~t' weaker sections reside and would ~­

fraiu frOID puttin, forwarel the exaue that "full reaponaihility for 

implementation of drinking water supply _hem.. entirely rest. 
with tbe State!! and the Union Territories". 

1.22 The Committee feel that the C.-tral Government is ..... ite-. 
Iy all8Wenlhle to the people as to why safe drialdq wMer is not 

anilabte in aU tOWD8 and vUlarea even 38 yean after lndepen.ence. 



CHAPTER n 
0) Identification oj Problem Villsges 

2.1. The fanner Ministry of Works and Housing (PIlE Division) 
JlIlve stated in a note that water supply programIDe& were imp1eD:.lented 
by the States initially by Departments other than Public Health EDgi­
Deering Departments like Community Development Work and Local 
Development department. However, gradually the technical depart­
Olents for implementing water supply programme were built up in the 
States. Inspite of this it was found that in so far as rural water supply 
was concerned the States were implementing water supply schemes 
in villages which did not have any acute problem in obtaining their 
water supply needs. Therefore, during the first half of the sixties it 
was decided by the Government of India to ask the various State 
Governments to identify viJJages which had difficulty in getting their 
water supply needs. For this purpose cri~a for identification was 
laid down by the Government of India namely:-

( 1) Villages where no water source existed within a distance 
of 1.6 Kilometres or where water was available at a depth 
of more than 1 5 m~tres. (In hilly areas, villages wheTe 
water sources were available at an elevation djfterence 
of more than 100 metres from the babitation): 

(2) Villages wJtere the water sources were baving exessive 
salinity, iron, fluorides and other toxic elements hazardous 
to health: and 

(3) ViDages which were exposed to the risk of water-borne 
di~ases, such as cholera, guinea-wonn, etc. from the 
available water sources. 

2.2. The Ministry of Health under whose administrative control 
the subject of water supply was at that time issued letters to the States 
and Union Territorie& to carry out the survey and identify the problem 
"i1lage~ based on the above criteria. The Central Government pr~ 
vided assistance to the Statec; for the special investi8ation divisions to 
carry out the survev during the fourth plan. As a result of tbis survey 
the variou8 State Governments had identified about 1.53 1akhs Villages 
8!1 rrob1em vi11n!!es in 1972. The !ltatew!se details are !!iven in A'1-
n.~xure T. 

9 
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2.3. However, many of the States came out with the explanation 

that the identification done in 1972 was not complete and therefore, 
more problem villages had actually been identified by them satisfyinl 
the criteria already prescribed. At the beginning of the 6th Plan the 
various State Governments bad indicated the total identified problem 
"mages as 324770 of which they had shown a coverage of 93986 
thus leavin& a balance of 230784 problem vilJages at the beginning of 
the 6th plan. Details of 'the problem villages identified at the begin­
ning of the 6th Plan is at Annexure II. 

2.4. When the Committee enquired why the number ot identified 
problem villages as on 1-4-1980 had gone upto 324770 while the 
total number of problem villages identified in 1972 W8!; 1 SU94. the 
representative of the Department of Rural Development Slated during 
evidence that the initial survey carried out in 1972 Wa!; incomplete; 
Therefore, another survey was done in 1980. 

2.5. The Committee were informed during evidencI" that there 
was a shift in the criterion for identifying new problem villages. 

2.6. The new definition of problem village will brilll down the 
distance from 1.6 km. tp O.S km. and for the hilly aTe85 instead of 
100 metres it was comiJ:1g down to 15 metres. 

. 2.7. In reply to a question the representative of the Ministry clan­
Iect that the definition of 'Problem Village' had now been cbuged. 
Within the problem village, Scheduled Castes and Scheduled Tribes 
hamlets had to be fhown r.eparately. In the fonnat tbis chanF had 
been made in the 7th plan. 

2.8. The attention of the representative of the Ministry was invited 
to 6th plan wherein it was stated that out of 2.30784 problem vilages 
which remained at the beginning of the 6th plan. a total of J 92204 
villages had been provided With at least one source of water lupply. 
The Committee desired to know whether new problem villages had 
been identified and reported by States as a result of the change of the 
definition. The representative of the Ministry of Agriculture (Depart­
ment of Rural Development) explained that the State4i had !laid that 
some of the Don-problem vi1lages had been declared ae; problem ones. 
The survey as on 1-4-8S would Five the number of problem villagetol 
according to the new definition. 

2.9. Alked by wbat time the dala in new format would be available 
the representative of the Ministry stated that by 31 sa March, 1986 
they wouJd get the basic dat •. 
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2.10 The Committee desired to !mow whether any data had been 

compiled regardIDg the numoer of Scheduled Castes and Scheduled 
Tribes problem villages in various States and Union Territories. The 
representative of the Ministry clarified that they did not Compile any 
specific data and that they would do it now. 

(ii) Water. Supply under Minimum Needs Programme 
2.11 As regards water supply under Minimum Needs programme 

it has been stated by the Ministry in a written note that the concept 
of the Minimum Needs Programme was introduced in the 5th Plan 
0974-79). The basic idea was to provide minimum basic facili­
ties to the rural population. However., in so far as provision or safe 
drinking water was concerned it was' related to solving the problem 
of drinking water in the identified problem villages as a whole without 
specifically restricting it to the Scheduled Caste Bastis or remote 
tribal areas. The various States have been implementing the special 
component plan to benefit the SC population and the tribal sub-plan 
to benefit the tribal population. 

2.12 In reply to a question asking for the outlays for Minimum 
Needs Programme for 5th, 6th and 7th plans and actual expenditure 
incurred, the Ministry have stated as under: 

"Based on the information available the following are the 
outlayS and eXf)enditure under the MNP durU!: the ~th. 
6th and 7th Plans: 

------._--•.......... 

---- ...•. -------_._------
5th. Pia" 
('974-79) 

6th Pia" 
(,1)IIr-8!\ ) 

71h Plan 
(,!1II5-!l") 

-.----... ---

; •.•. actual Prtlvi~ionA art' yw.t tn I ... fin",llsnl 
rlJl' th., 7th Plan after the Nne 1I\ft'tl~." 

---------- ---_ .. _ .. _--
2.13 When asked whether any targets were fixed UDder miaimum 

needs programme and what have been the acbievemcatll in each plan 
period, it was stated that during the period 1977-80 when the ARP 
was in operation about 57000 vi11ftgeS were covered in the country 
"both under MNP and ARP put together. The 6th Pl." ori~nally 
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envisaaed a' cover.e of about 1.90 1akhs problem vWaaca duriDa tbo 
plan penod with at least one safe source of driDkmg water wbicb. 
would be available throughout the year. Dunng the 6th.plan period 
tho total coverage as per the latest informatiOn available has 'been 
01 the order of 1.92 laths. In so far as the 7th Plan is concerned. 
since the proyisions are yet to be decided no targets have been fixed 
for the plan period. However. during the year 198!5·86 it is esti· 
mate4 that about 35000 priority villages will be covered from the 
funds available under ARP (Rs. 298.88 crores) and MNP (RI. 356.71 
crores-tentative) . 

(iii) Accelerated Rural Water Supply Programme 

2.14 The Ministry have stated that, in order to accelerate the pro. 
gre.ss of provision of water supply in problem villages, the Central 
Government introduced the scheme of providing lOOper cent grant 
under the Accelerate4 Rural Water Supply Programme durina the 
year 1972-73. The scheme. however. was discontinued from the 5th 
Pion which provided for the implementation of the programme as one 
of the items under MNP in ~ State sector. 

2.1S. The States were given guidelines for implementing rural 
water supply progrll1DD:1e and were requested to extend the water supply 
facilities under the MNP to the already identified problem vUlages. It 
was however. realised later during the 5th Plan that the States were 
not following the guidelines strictly and were not concentrating on 
problem villages. Government of India therefore decided to rein· 
troduce the ARWSP on the lines of the earlier programme taken 
up in 1972·73. All the States were consulted on the norms for the 
implementation of the ARWSP in the year 1977·78 and detailed 
guidelines were issued to the States. . 

2.16. When asked to state why the Central Government after'in­
troducing the scheme of providing 100 per cent grant under the Acce­
lerated Rural Water Supply programme during the year J 972·73 dis­
c"lOtinued the scheme from the beginning of the 5th Plan period and 
again re-introduced the scheme in 1977-78 during the 5th Plan itleH, 
the representative of the Ministry explained as foJtows:-

"It is a historical thing but from the record I have gone tJu'ouah, 
lean oaly say that as far II the concept of minimum 
neeck was broulrht into Fourth Plan. it was thought not 
to give any push from hero. There JW oiaht items aad 

water' supply is one of them where State alIacatioDa are 
312 LS-2.' 
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earm.rkod and States do not have the pption of reappro­
priating the funds. That was thereuon perhaps why 
it was. withdrawn.. But such things develop and • States 
have theu: own cQIllPulsions. It was found out even dur­
ing the Fifth Plan that the minimum needs programme 
was not being given adequate attention by the States. "As 
a result the Centre took the Jeadershlp role of providing 
catalytic agent by providing a little more money to needy 
States to ensure that they not only prOvide their share for 
the fulfilment of the national objective but we can ensure 
by a fiscal measure that they do it." 

(iv) Water Supply Schemes under 20-Point Programme 

2.17 The Ministry of Works and Housing hav~ informed the 
Committee in one of their notes that the 20-Point Programme was 
announced in January. 1982. Point No.8 of the 20-Point Programme 
Jays down that efforts would be made to provide water suppJy to all 
the identified problem ~i11age!! in the country. This point has stressed 
the importance and the priority to be given to the implementation of 
the rural water sUJ1ply programme in the country as a whole. During 
1980-81 it had been assessed that to cover all the problem villages 
which remained at the' beginning of the 6th Plan an amount of 
Rs. 2553 orores would be needed to cover the 1971 population of these 
villages, the initial provision under the 6th Plan was only of the order 
of Rs. 2007 crores. In order to cover the 1981 population of these 
villages, it was estimated that funds required would be of the order 
of Rs. 3800 crores. 

2.18 As it was necessary to give priority in the implementation 
of Rural Water Supply Programme, in the confet:ence of the Ministers' 
held in 1982 and again in 1983 it was resolved that in covering problem 
villages priority would be given to the Scheduled Castes/Scheduled 
Tribes population. ilt was also resolved that whenever a source is 
provided in a village it would be done in the SClst areas provided 
it was technieaIly and logfcally Dot impossible to do so. 

2.19. Asked about the role of the Central Government in assisting 
tb6 State' Governments/UniOn Territory Administrations to acllleve the 
objective of' providing safe drinking' water supply under 2O-Point Pro­
~ the Mini'try ha~e statecJ· in a note· th&t '"T'Iie" Central Gov-
emftlellt· hu . been assistinR the State GoVernmet\ts aild Union Terri­
flMes With· 1'00 per cenl ftnalicla1 .tant to cOYer the ~ ",l1aps 
1Iftder ARP since 1971-78. Because of the priority p\'ellto the' ptCf.. 
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grammo under 20-Point Programme !be CeDtre baa provided additional 
grant under ARP to the States/Union Territories dllrinl the Sixth 
Plan period. Further in order to improve tho implementation of tho 
programme, the Centre also announced a new progr~ under Rural 
Water Supply' in 19'83-84' under which additional grants ~re given 
to the States based on performance under the normal rural water sup­
ply programme, under ARP and MNP to the extent of Rs. 116.11 
crore.~. 

2.20. In clearing the schemes under Ole new PfOII'amme announc­
ed in 1983-84 the 'Celltre took into consideration the population to. be 
benefited by these schemes. Though initially only Rs. 600 crores 
have been provided under tbe ARP for the Sixth Plan, the releases to 
the States/Union Territories under ARP and the new incentive pro­
gramme has been of the order of Rs. 919 crores. 

2.21 During evidence the Committee was informed that comp­
troller and Auditor. General in his Report for 1983-84 (para 29) 
had made average comments regarding utilisation of MNP Funds 
by several States/Union Territories during the Sixth Plan. The 
matter was under examination by the Public Accounts Committee. 

(v) Coverage a/Rural p(lpulation 

2.22 The Ministry of Agriculture (Deptt. of Rural Development) 
in a note furnished to the Committee have stated that as.per infor­
mation compiled from the reports submitted by the var.iou4I Statc!l and 
UTs tbe percentaJ!e of rural population covered during the period 
1981-82 to 1983-84 is as follows: 

(PopulatJon" in laklu) 

-----------------
V ... r Total S.C. 1'0:,..- R.T. Pr.raen" 

rurl\~ PI1PIIiadon .... ~Ion ... 

,----------------------~.~--------.-------------
IU·41 M·91 1 ... 1t .... 71 IO.!lS 

3'''·57 ,1·9' ••• ., •. 14 II·S' 

,.,.. 5&.,1 I, . ., 111·9 7 .... 

-----------------------.--------
IIO'n : 

I ............ Ig('+&1 ......... "..... .... ........ die ..... 
IIaw .. IInbId CGIftCt ~ 

a. The ..... far ItIf.I, lire "d to be reeIiw4 .... .., ..... 
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2.23 In reply to a questiOn whether Central Government had 
issued any guidelines to the States/Union Territories for giving pri­
ority to Scheduled Caste/Scheduled Tribe areas for supply of c1e8n 
drinking water. Ministry of Agriculture (Department of Rural 
Development) have stated as under:-

"The States had been earlier asked to give priority to SC/ST 
areas in implementing their rural water supply program­
mes and where physically possible the first source in a 
problem village was to be --located in Scheduled Castel 
Scheduled Tribe areas. In accordance with the high 
priority being -given to this objective. the States have not 
been asked to eannark the percentage of funds under 
ARP exclusively for Scheduled Castes under the Compo­
nent Plan and the Scheduled Tribes under the Tribal 
Sub-Plan and the percentage would be the same as the 
percentage ear-marked by the States for their plan under 
the MNP." 

2.24 As regards the percentage coverage of rural 'population 
achieved so far and the period by which 1 00 per cent coverage is 
likely to be achieved, the Ministry have stated as under: 

"The coverage of rural population at the beginning of the 7th 
'Plan is estimated at 53.2 per cent. 100 per cent of the 
rural population is also projected to be covered with 
water supply facilities -by March, 1991. The target has 
been fixed under the International Drinking Water Sup­
ply and Sanitation Decade which commenced in India 
on 1 st April, 1981. A mid term review of the Decade 
activities and. achievements is proposed to be held in the 
middle of October, 1985 when the programme activities 
will be critically reviewed and reassessment made of the 
.targets that can be achieved with the proposed allocation 
for the water suPPl] and sanitation sector during the 
7th Plan. A clearer picture of the possible "chievement 
by c:nd of the 7th Plan will be available after the Decade 
review meeting." 

2.25- During the course of evidence the rePresentative of the 
Ministry explained further as follows: 

"According to the objective we had set before us we are eX-
Pected to achieve ODe hundred per cent coverage under 
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potable supply of water. But accordiDJ to the projection 
. on the basis of the resources that we have by 1985 we 
will caver 52 per cont of the population· and by 1990 
we will cover 73 pet cent of tho population. With tho 
present resources we may not be able to cover lOOper 
cent population by 1990-91 as the decade objective it, 
but that is subjoct t~ various points. H the allocatioD 
gOOi up the possibility may be there, but within tho 
parameters of the constraints we will be able to cover 
73 pet cent .... 

(vi) Problem of drink;~g waler supply in Schedulet} Ca.rtt/Schedukd 
Tribe villages . 

2.26 In a note furnished to the Committee the Ministry bavo 
stated that no assessment regarding Scheduled Caste villages wb«o 
problem of drinking water is acute on account of -the practice of 
untouchability even though water sources are physically available has 
been made by them and that they have no information on the subject. 

2.27. Tho Ministry have further stated that in the guideliDes 
prescribed for the implementation of the rural water supply pro-
gramme, it" has been provided that in all oases where it is tcc:bnicaJly 
and logistically not impossible to. do so, a water source in a villago 
should be provided in the Scheduled Caste/Scheduled Tribe locality. 
Under the International Drinking Water Supply and Sanitation. 
Decade which commenced in the country on lst April, 1981. it is 
proposed to provide drinking water lupply facilities to lOOper cent 
of population in the ruraI areas by 1991. In order to achieve thia 
objective, the Mini,try bas recently circulated detailed prdonna 
for collecting information. on the villagcslbabitatin/hamlets in tho 
various States/Union Territories. ~8 and when the information 
is made available by the States end Union Territories, it will bo 
possible to assess the needs of the Scheduled Caste/Scheduled Tribe 
villages, bamlets and take action to implement sehemes for benefiting 
these villages. Rnd also monitor their implementation. 

2.28 A working group for tho . formulation of the strategy and· 
priorities for the development of Scheduled Caste/Scheduled Tribe 
and weaker section of society 1980-85 was COD!ltituted by the Plan­
ning Commission in July 1980. 

2.29 The Working group Report of September 1980 while deal­
ing with tbe problem of drinking water supply to Scheduled Caste 
localities bad abserved as follows:- ' 
II A !\)JCCUk and clear e:{ercise has to be undertaken hy each Stale 1 ., 
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\IRion Tmitory 10 IIse&S the position of the Scheduled Castes with 
reprd to the availability of drinking water. For this purpose the 
following facts must immediately be gathered: 

(i) Number of villages in the ,State. 

(it) Number of villages with facilities for drinking water. 

(iii) Number of Scheduled Cllstes localities with. drinking 
water facilities. 

(iv) The list of villages which have a drinking water source, 
but where the Harilan 10calitY.is without drinking water. 

With: these data in hand the precise programme for providing 
drinking water to the Scheduled Castes must immediately be drawn 

.up. 

It stands to reason, from' the position of deprivation of social dis­
crimination against the Scheduled Castes that the bulk of plan pro­
grammes and outlay for drillking water supply both in the" State 
Sector and Central Sector should come into the Special Component 
Plan except to the extent proVided in the Tribal Sub-Plans which 
pertain to the other distinct deprived category namely Scheduled 
.Tribes. " 

A list of 'Problem .Villages' has been prepared without taking into 
a~count the social problem experienced by the Harijan Dastis. There­
fore all Harijan Dastis of 'Non..problcm Villages' where Scheduled 
Castes do not experience fully and equal access to the drinking water 
sources in the village, should be included in the list of 'Problem ViI­
l~ges·. Similarly. in the list of Problem Villilgos.the Harijan Bastis. 
where Scheduled Castes will npt be able to experience full and equal 
access to drinking water should be separately included in the list of 
'Problem Villages', so that in such cases either a common source may 
be located in the Scheduled Caste Basti or a separate source may be 
located in the Basti." 

2.30 During evidence wbite" referring to the Working Group 
Report, the Committee enquired as to what action Government had 
taken on the various recommendations regarding supply of safe water 
to Scheduled Custe villages. 

The representative of the Department of Rural Development 
stated that it was in 1980 that the Working Group's recommendations 
came. The circular issued by the Ministry in 1981. was in rCClI'l()~ 
to that very point raised in the Working Group's report. 
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2.31 •. 'IlIO Committee pointed out that in spite of WorkiDa Group', 
reCOIIuneDdatlOD. Mmistry was unabiJe to say positiveAy as to· how 
m~y Scbedu1ed Casto/SdleduJed Tribo people bad recaved the 
bonent of drinkUlg water supply oven lhougb' figures rcgardiD.i cover­
age of total numoer of problem villages were aveilable. 

2.32. Asked to state what specific and particular action had been 
undenaken by each State and UDlon TeITitory to assess the availability 
of drinking wlter to Scheduled Castes the representative of the Ministry 
explamed: I ~, • 

. "'1 again submit that if you specifically ask a question about ac­
cessability, the figure is not with us. Perhaps this is being 
monltored in the erstwhile Division of tbe Home Ministry, 
now called and Welfare Ministry. We cannot give you 
answer for this." 

2.33. The Ministry have stated in a note furnished to the Com-
mittee that in so far as the tribal areas are concerned, the water supply 
problem is further accentuated because the population live in groups 
spread over vast areas. Many tribal people do not stay in one place 
and move about to make their living. This poses more problems in 
that the water supply facilities will bave to be provided at the new 
.places of their settlement. It is also observed' that most of the .tribal 
areal! are in hilly terrains with scanty sources at water. Because of 
• the low water soUrces that can be tapped far ~ding the ~ 
water ODd because of the low populatiOn in each settt~t '~t of 
prc;widing water supply in the tribal areas iacreases a!l compar~ to the 
oost in other areas. .' . . 

2.34. In all the states where tribal subplan ana has been ~ipa­
~ . the State Governments arc implementing the waler 
~~ly progr8DlQ1e under the minimum needs programme. FuDds 
under MRP are ~armarked to be spent in such areas. Since IUCh 
earmarking of fund!l bA. been done onJy in the State Sector fuU details 
of ~he schemes imJ)1emented to beDefit the tribal population are not 
available ,with the Ministry. 

(vii) IntmJatltmal Df'nk;nlt Waf" Supply and Sanitotion ~ 
(1981-1990) 

2.3~. The United N:U,on!' Conferenc,~ on Human Settlements beld 
in lune 1976. at Venco.uver. at Bri!;'!" Colombia, recommeodecl tbai 
safe water supplv and hv~enfc \Vaq~ diSPOsal should. recefve hfgh 
Priomv from pemmenf5 and Jntematlonal A~cie8 to eIlIb1e 
~vemments to achieve the tal'2et of servinr aD the J)OJ)UlaUOD by 
1990. These obieetfves were refterated in the United Natfons Water 
Conference at Mantel Plata, Argentina. in March t fJ77 when It ft.. 
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further declared that the ten year period 1981 .. 90 be desipated as 
the 'J.nternatlonal Drlllking Water Supply and Sanitation Decacil". 
The Conference requested closer cooperation among international 
organisations, and increased technical and financial assistance from 
external bilateral and multi-lateral agencies, in order to achieve the 
goals of safe water supply and adequate sanitation by the year 
1990. 

2.36 The 31st United Nations Assembly meeting in late 1917 
approved the recommendations of the Water Conference. The Inter­
national Conference on Primary Health Care at Alma Ata, USSR in 
September 1978 emphasised that water supply and sanitary facilities 
must be provided to thC people in the developing countries since a 
proponderent percentaae of the sickness and disease in the develop­
ing oountries is attributable to contaminated water and inadequate 
sanitation. India was a party in all these conferences and subscri­
bed to the Reso1ution of the 31st United Nations General Assembly, 
pledging its full support for the International Decade programme. 

2.37, The Planning for the International Drinking Water Supply 
aud Sanitation Decade started in India in 1978 itself with a Conference 
held in New Delhi wherein all the States participated. It was further 
fonowed up with a series of CoDferences in which both the administra­
tive heads and technical heads of the implementing agencies in. the . 
States and Union Territories participated. On the basis of the auess­
ment and recommendations made at these Conferences and with the 
help of World H~th Organisation, the Ministry of Works and Hous­
ing (cPHBEO) has finalised a Master Plan for implementation of the 
Decade Programme. As per the Master Plan. it is envisaged to adopt 
the least ~t sOlution for solving the problem of drinking water sup~ 
ply in the rural areas. The Decade objective is to provide safe and 
adequate drinking water supply facilities to the entire rural popula­
tion. In order to optimise the available resources, it was decided to 
adopt the low cost technology of providing water supply througb spot 
sources (i.e. with tubeweU fitted with handpump) in all arcias where 
these were feasible. In general it is expected that in about 70 per 
cent of the areas this system would be workable. In areas which could 
not be covered with the spot sources, piped water supply systems 
were envisaged. Even in the piped water supply system it was propos-
ed to provide water supply either through cisterns or through public 

, !itand posts, completely avoiding the provision of house service COD-
nections, mainly to economise on the schemes. 
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2.38. In reply to a question whether any funds havo been pr0-
vided by member countries to Indian GOVCl'DIDeDt to fmprove the 
drinking water supply facilities in rural areas. especially. those viI. 
wbich have concentration of Scheduled Caste/Scheduled Tribe popu-
lation., the Ministry bave stated in a note that "there is no direct fund­
ing provided by any member country as part of the International 
Decade. However, a few countries and multi-lateral agencies have 
taken interest in the implementation of die rural water supply program­
me in India and have come forward with assistance to implement the ' 
rural water supply scbemes in the various states. Schemes for exter­
nal assistance are prepared by the State Governments initially after 
which they arc appraised by donor agencies." 

2.39. When asked What was the check exercised by the Central 
Government that funds received frOOl external agencies in respect of 
water supply schemes were properly utilised by the State Government! 
Union Territory admioistration, the representative of the Ministry 
stated that "the appraisal machinery in the case of external qencies 
is belter. We hdd quarterly meetings with! the Staae Govemmeots. 
The external agencies themselves send the appraisal also." 

(viii) W ater--bome DlulI#s 

2.40. Regarding water-bome diseases wbJch affect the health ot 
people in the rural areas it baa been stated in a DOte furnished to the 
Committee that the following water-borne diseases ... found common. 
in the country including am~mg Scheduled Cutes aDd Sc~u1ed 
Tribes:-

--cholera and diarrhoeal diseases 
-Amoebiasis 
-Dysentery 
-Helminthic infection 
-Enteric Fever 
-Hepatitis 

AmOngst the above diseases, diarrhoeal d~s are responsible 
, fOr common morbidity and mortality of population specially children.. 

2.41: Water-bOrne diseases as a group, constitute a significant 
cause of morbidity and mortality in India. In J 983, accordin& to Cen­
tral Bureau of Health Intelligenco data. more than 9 mUlion cases of 
dialThoea were reported from different States and 744S persons died. 
Besides mortality, adverse effect of diarrhoea) diseases on the health 
and nutritional status of the individual is well documented. Since 
water-borne discllSe!l are ptimarily tamsmitted 'through contamination 
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of water supply with puectious agents. it is expected that with provi­
Ilion of safe drink.iJlg water the incidence of these will come' down 
drastically. 

2.42. The incidence of water-born~ diseases is higber in rural 
nreas because of the non-availability of protected water supply. Es­
pecially vulnerable are the weak.er sections o( our society such as 
Scheduled Castes and Scheduled Tribes who live in unhyginic condi. 
lions. However, exact data on the true extent of the problem in 
these populations is not available. 

2.43 I>uring the Jfourth Plan, the Central Govemmeat came to 
the conclusioo tilat Rural Water Supply Schemes were not beblg imp­
ICRlented properly by the State Govemments/Union Territory Admi­
uistl11tioDS and as such tbe Central GovernmeDt decided to ask the 
various State Governments to ideDtify the vUJages whicb bad Mculty 
in meeting their water supply needs. The Central Govel'lUllellt pro­
"ided I155istance to the s.tes for the spedal investigation dMsloas to 
carry out the survey duriDg the Fourth Plan. As 8 result Of this SU"ey 

the various Slate Govemmeats had ldeatlfied about 1.53 Jakh ~ 
II.~ problelll ~ In 1972. Sublequeady lDBDy State Governments 
~ta&ed tbat the identi8catioD. done ill 1972 w.not ~pJete .... ·then-
fore more proWem vWaps had beenideDtU1e4. At the........... of 
the $lxtb Plan, in 1980, die vlll'ioul State ~en" bad 1iId~ 
the total identified problem viIIaps lIS 3,24,770 or which d.ey W 
shown a cov .. of 93,986, thus lea .... a ....... ce of 2)0,784 prob-
lem vlDages at the ~ of the Sb.th ...... "'. ..1 

1.44. 'The Committee were iDf0nae4 dmiq ~... ... 
criterion for IdendftcatloD of problem ftIIaaes Ind· WdaIIy darlag 
tbe Fourth Plan luis .lIIace been chanaed end UDder. die aew .... _ 
more viJIaRes come within the deInItIon of tile ................. , IltII 

the distance of 1.6 IdIotaetns bed ~1Jy for die water sappIy 
SOUke bas been broaIdtt down to 0.5 kilometre at ~. III view 
of tbk shift in Che crlte'rIoa of Idendlyln. problem ~, __ of 
the non-pJ'ObJean villa. have been -laNd as problem ones. 'I1ae 
survey ~f problem "...... as on 1-4-1985 WOIIId Ind~ the _ber 
of problem 'f~ ba accordance with tire new dethtlllDn. 'I1Ie freah 
data attOrdJ ... to the new aiterIoD WORld ............ to .... MlnWry 
by the end of Much, 1" The II1U'VeY as Oft 1-4-.1185 ~ld allO 
aadicate die SdIeduIed CaIte _ SdIedaIed TrIte ........ eplll'atEly. 
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%..45. 1lIe Coe."De ...... die coa&:epIl JIll pelplepym Med 
(K'OII'IIIIUDe WMiDtradace4 iD die FIIIa.1Ia (19'74-'7') •. 'DIe ..... 
idea was to pnrride .Ip-m bMic fadIUie& to the runI p"p' .... ion 
iaduding safe ckiakia& WIller. The States were given pideIiDes for 
'jlapmeodag nuaI water 8U.ppIy prognunme IUICI we requested Co 
extead the·water supply fuWdes under the MNP to the already iden-
tified pLUblem villages. 

2.46. In order Co accelerate the progress of provision of water 
!o,upply in problem villages the Central Government bad introciuted a 
M.ilcmc tailed Accelerated Rural Water Supply Programme in 1972-73 
under which lOOper cent grant \Vas given to the States!Union Terri· 
tor~. This scheme, however, was discontinued in the Fifth Plan in 
"iew 0{ the fact that Rural Water Supply wa~ one of the items under 
thc I1liuimulJ1 needs programme to be implemeDted by the Stafes in 
the State Sector. Howcver, the Central Government realised later during 
the Fifth Plan itself Qmt the States were not following the gllideHnes 
!ltrictly u.nd were not concentratlDg on Rural Water Supply Sch~me" 
under MNP •. Government of India, therefore, reintroduced Acteierat­
cd Rural Water Supply p~ in the year 1977·78 and detalleJ 
~uideUnes were issued to the States. 

2.4'1. 1be Committee are at a Io5s to understand why the Central 
('..ovemment s~ddenlv distontiaued the Actele,.ted Rural Wate; 
Supply rP~ &tter introdudng It in .1972·73. 'The Central 
GOverDalent should have watched the progress of 'the IIcheme for tM 
full durAtion of a plan period ~re taklngan.V hasty *'P to dIR­
\-'Gllliu... the scheme on the groaDd that Rural Water Supply was to 
be implemeated UIIdcfr MNP In dte Stale Sedor. 

1.41. 'The CODUIIittee have been informe4 that in order to give 
uecessary priority .. ,die impImaenIation of R ...... Water Supply JIIro-
~, .. die ~feRllCe 01 the MinItferw held In 1982 .... ""In 
is 1983 It w. re.oIftd that ia eoftI'IIIa problem ~ prIorIIy ...... 
be ginn to die Scheduled C ... /Scbecbded Trtbe5 population. If 
wa!l abo resolved that wbeneY •• water IJOaKe ~ provided In • TIllage 
it 8_14 be loaded In die SdwIaJed CaWeIScWaIed TIh areas pro. 
vicIed it k techubll:v -' Joptkally not bnJlO'ldble to dB 10. 'I1Ie 
Committee hln'e been further ~ that bee ... of the ~ 
livl'n to die Ru .... Water ~ppIy under .20-Po'nt Pmennnme the 
Central Goventment had prv.1eItd additional anmt nnder ARP to tIw 
s.te8/l1ll1on Tenitories duriu~ die 6ft. Ptan period. ,. order If) 

improve the implementation of the RamI Wnkr Supply Sc~ In 
1983-84 additional ~ were ginn to the ~.es under ARP and 
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MNP to tile ateat of as. 116-11 aoaes. 'I1aDaP Iaiddy R& 600 crores 
.... beea provided UDder die ART for 8Ie Sida ..... , die rele •• to 
lie StatesjUDion Terrltdries UDder Accelerated Rural W'" Stwly 
Propamme and the new iDcendve pfOl1'8llllDe bad been 01 tire order 
01 Rs. '1' CI'Dft8. •• 

2.49 The data furDkhed to the Comm~ regarding co'f'el8ge of 
rural p.,pulation during the year 1980-81 to 1,83-84 reveals that the 
coverage Of Scbeduled Caste popa.IIIdoa ddring these 3 yean nngetl 
htween 15 to 16.5 per cedt of die total ...... popuIatIoJt. As regards 
coYerage of Scheduled TrIbe population lite ConuaJttee DOte that the 
percentage was 10.55 in 1981-8% which came down to 8.31 in 198Z-83 
aad W811 farther recluced to 7.46 in 1"3-84. 'IbeIIe figures dearly 
Wade tllat as far as the COftI'8Ie of Sc:beduled 11rIbe populatiOn is 
c:onc:erned, tire pro&re8I laM not been encouraging •. Instead of the 
perc:entllge going up It bas beea &Glng down. The CommiUee would 
Ike the Central GOftnIJDeDt to eumIDe this matter • to why Che 
ecmI'III" of trItaI population ..... downw.d tmuI aad they ...... 
tab up tile JD8Uer for detailed edlllioation with the tribal majority 
St..,.. 

2.50. 'Ibe COIDIbIttee ha~ beea infonDed that die cOftnle or 
rum) po.puJatIou at the beglanlog 01. the Sneath PIaa h estimated at 
53.2 per eeat. Departmeut of Rural Development have ..... dud 
loe per aat of ., ........ population Is .... expected to be eoftI'eCI 
with water supply fadIiIies by MardI 1991 acconJing to tile tarpt 
fix .. 1IIIIIer the Intenudional DrInkIng Watier Supply aad .... ioa 
DeaIcIe whIeb COIIIIDeDc:ed ia ladle 011 1-4-1.1. 'DIe J'epr!I!ntame 
of .. MInistry, boweftr, aclmltted during eftIeace dult with the pre­
RDt ~ ImIIIabIe it may not be possible to achieve lOOper cent 
coverage 01. Cbe n.nJ population by 1990-91 beaDle of the conlCralnls 
of re8OUl'CelL Within the parametJei of the tIn8IldaI COIBfraints only 
73 ~ cent of the naral population is expeded to be coYel'ed by tht' 
end of 1990-91. 

2.51 The Commiltee are at a loss to understand why the Central 
Government have bed DDrealhtic tartets under the 'International 
DrinkinR Wafer Supply and Saltation Decade 81; the COIIItnInt of 
l'e'iources for tire water supply sector is DOt • new phenmnellOll and 
Government of India should ...... e made a N8IIstIc lll!iles!lineot of tM 
nallabititv Of fund!! for die water IU""~ &eCtor for the period of tbt" 
d~. 'I'hc! Committee. theft'fote, recommend thu die ..... Ie .... ment<: 
of II .. • Intemational nmki .. f' Water SnDpIv ... Sanitation Dfocade 
dtnnld be ~ Immtdittffo)v amd realktk fare,ef!l lIIhonld be fiN 
wllitit C'8lI be R~lIieved accordin~ to tile Pft'II!Dt .... allablltV of fllmk 
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It ill qnfai'ao to mis1elad the people by fixiDI iDlated tupts wbic:h are 
iBeal,able 01. ... addeved. . 

2.S2 The Committee note that DO a.suma .......... SdaedaIed 
Cas1e villages wlaere problem of driDIdq water is ... _ IICCOIIId of 
die pradiee of _oaduIbility evea though WIlIer IOUI'ftS are physically 
available bas beea IIUIde .... die MinIstry have no IIIfonnado4 011 die 
su.,ject. The Committee ftnCl that • Worldag Group lor die fOrm .. "'" 
of tlPe strategy .... priOrities for die development of SdledDled C"*",, 
Scheduled Tribes ad weaker aectIoIis of. Society for tile period 1980-
85 was constituted by the Planniog Commission In July, 1980. 'I1ae 
Working Group Report submitted in Septenaber, 1980 dealt with 
various pToblen¥ relating to SclIedolecl Castes ad Scheduled TribetJ. 
The working WOOp made spedftc recommendatlou ...... inI eollec-
tioD of basic data IlCgarIng number of vOla.. In the State. nUJDber 
of villages having racHides of driDJdng water, nDlDbeI' of Scheduled 
Caste localities with drinking water facilities and details 01 vOlaps 
which have a drinldag water source but . where the bart,... IocaIIly Is 
without drinking Wllter fadllties. TIle working aroap felt ... .,... 
the c:~1Iection of _da data the precllie JM'OtEf8IDIDe for provIdlnlt drlnk­
ing water to the Scheduled CMteI mut 1mm~1y be dmm up. 

2.S3 The Committee are surprised to note dlat DO ...... actfon 
wa~ taken 011 die recommeadatloas 01 the WorIdnc Group and tID 
today romplefe data lIS SIJIFIIed by the WOI'IdnI Group" DOt .v.1I­
able with the Mialltry. Darlag eftdeaee. tile reprueut.he of the 
~t 01 Rural nev......., seated that they had IsIDed • drea­
IIII' .. 1981 III ..,..... to tile IIIIPIfIons III8de III die ftPOI'f of the 
working group but farther acdon ~nId GIIIv be taken whea eompietr 
infonnation WIll received from the StaNt/Union TenttOl'lK 

Ail retPlrds water supply profP'8IDDIe in tribal ..... tile Committee 
were iDformecI that In aD ~ where trbal lab-plan ill applicable, the 
State Goven.menh are 1mpIem'e ..... the water 1II".,lv proenmme 
UDder die minimum aeecIs , ............ FlUId. ander MNP are earn-"-
ed to be .,en' In IIIcb areas. S"ce such _!'kine o. fondc h. hcea 
done onlv fa the SUte sedor full deCaIIs of ..... lJC~ ...... "'"'fed 
to fHaDellt the trlbaJ popaIatIon are not II'fIIIIIahIe wIdI die M .. ...,.. 

2.54 'I1Ie CommIttee 8ft not able to I"ftGIIriIe .... file attftnde of 
the C ..... Go.a ................. die W..,. ~ Proh ..... 
of ........ c.-./SdIecIaIed........ It III .... to DOIat ....... 
... Is ..., .......... ., aIIhI ,..... for ..... -..,Iy,.... I' t 



24 

.. darIDa die ........ ifIeI the relatil to the StafeljVn_ Temi­
tortes UDder Accelerated Rani Wa'" Supply ~ and die DeW 

meenttve programme bad been of the order of lb. 919 crores. The 
Comndttee need hardly stress that the responsIbDy or tile Ceatral 
GovenuDeDt does not end simply by releaslag fUDds to die States/Uniou 
Tenitories. 'I1Ie Cenfral GovenunCDt mUlt take full reIpODIIbIUty to 
ensure that a reBIOII8ble share of the central funds given to 'lie Stat" 
and Union Territories bI actaally spent for providing safe drtnklng 
water to Scheduled Castes and Scheduled TrIbes. Even in aec:ordance 
with prindpIe of ftnancial accountabiUty, it " the duty of Central 
Gonmment to monitor tile programmes ftnaDced by Central funds. 
It is 9 matter of great eoncera .... t the 1I'te01DIDCIIdat1on1 made by the 
Working Group in Its report (1980) have not been implemented so far 
and the Department of RIII1II Development Is still not baviBg a C'lear 
picture about die adual COY" 01 Scheduled Caste and Scheduled 
Tribe villages in various parts fA. die country. 

2.55 The Committee trust 1hat the CeoUal Gov_t wiD take 
up this matter more seriously and obtain complete data regarding 
cewerage 01 Scheduled C8IIte and Scheduled TrIbe vDlages from aU 
the StatesjUnion Territories so that the implementation of water supply 
schemes during the Seventh Plan period can be done more 'realisticall~l. 

2.56 nae Committee would also like to point out that the inci­
denre of water-bome d~ is higher in nD'81 areas because of the 
nnn-availability of protected water supply. Especially volaenble are the 
weaker sections of the society such as Scheduled Castes and Schedul­
ed Tribes who live in unhY1!ienUc conditions. In view of thtCi It is all 
the more Important dIM ~xart data on the extent of thii problem in 
St-heduled Caste localities and tribal Bftas is collected at the earlied 
for taking necel80ry ftlDedial me.sores. 



CILU'I'ER m 
(i) Moniioring of fundI provid~d by Centml GovmllMnt 

3.1. The impJiemcntation .of drinking water supply schemes is 
the responsibility of tlie States and Union Territories. The Centre has 
only an advisory and coordinating role and is responsible for techni­
cal guidance to the States .in the implementation of the programme. 
The Centre is also responsible for assisting the States in the formula­
tion of the Plan and helping in projecting the needs of the water sup­
ply and sanitation sector in so far as budgetary provisionlli are concern­
ed. Till 1977-78 most of the monitoring of the implementation of 
the schenies was carried out by the States and the physical and finan­
cial progreas achieved 'were only reftccted in Annual Plan/Five Vear 
Plan Documents which the States submit to the Plallninl Commission. 
These documents used to be the only source of infonnation on the 
physical and financial performance in this sector. 

3.2. With the reintroduction of the Accelerated Rural/Water 
Supply Programme in ] 977-78 under which the Centre started releas­
ing funds for schemes to be implemented in the identified problem 
villages, the monitoring system, under which the States were requested 
to furnish information on the progress both in physical and financial 
terms on a quarterly basis, was introduced. In order to evaluate and 
analyse these reports the Central Public Health and Environment En-
gin~g Organisation of the Ministry of Urban Development was 
strengthened with a small monitoring cell, consisting 'of a staft' of about 
7 including a Dy. Adviser. Though initially only basic information 
was obtained from the States later on the proformae for submission 
of the report have been revised and the States are requir~d to furnish 
these details on quarterly basis. With the introduction of the 20-Point 
Programme and creation of a separate monitoring cell in the Planning 
Commission to monitor the implementation of the 20-Point Programme 
on mOQthly basis, the Ministry of Urban Development (Central Pub­
lie Healdl 8Dd EnvirOnment EngiMering Organisation) ha.Il also de-vb;­
cd a prof~for the IDOIldily progress report to be submitted by the 
States. 

. 3.3. TIle CeDtral Public: Heattb EnJiDDeriDI Organ_ion, tedmj. 
cal wiDI of this Ministry, rtipOIDibio for scratiay ad cleeriag t'I. 
~ UDder AllP is a very analI orpDilaticm with 0II1y 23 admi" 
cal ameen to ovenee the entire ,."........ UDder the water supply 
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and sanitation sector in the country. Though there is a separate unit 
in Bombay whil;h specifically looks into the supply and deployment 
of UNICEF rigs and spare parts there is no regional office to do 
effective field inspection/monitoring of the schemes implemented by 
the States and Union Territories. Therefore. the entire monitoring of, 
the implementation of the rural water supply scheme is done at the 
Central level in Delhi by obtaining reports as already indicated. 

3.4. Apart from the physical and financial progress indicated in 
the proforma the Ministry of Urban Development also obtains/utili­
sation certificates from the AGs/ concerned financial authorities from 
the States and Union Territories for the amount released by the Cen­
tre for implementing rural water supply programme. Thisr provides 
an indi·rect check on the proper utilisation of funds by the States. 
However, since field inspections are not carried out as frequently as is 
needed for monitoring the program'Ole, funded by the Central GOVern­
ment the actual benefit that has accrued due to the implementation 
of these programmes cannot be assessed with certainty. ' 

3.5. When asked what check was exercised to prevent diversiOn 
of fundS, the representative of the Minisky stated during evidence as 
under:-

"1 have already mentioned that the Government of India's agen-
cy is the Accountant General which looks after as to 
how the money has been spent. So, we go by the certi­
ficate of the Accountant GeIJeIal. Secondly. if tlJfe is 
a deviation then the release procedure takes care of it. 
Until and unless the correction is carried O\1t, furtherre­
leases do not take place." 

3.6. The outlay provided in the Sixth Plan for Rural W,aterSup­
ply is Rs. 2007.11 crores comprising of Rs. 1407. 11 crores unde!: the 
State Sector Minimum Needs Programme and Rs. 600 crores under 
the centrally sponsored Accelerated' Rural Water Supply Programme. 
The Central Government also announced a new programme under 
Rural Water Supply in 1983-84 under which additional grants were 
given to the States based on performance under, tbe normal rural water 
supply program~e to the extent of Rs. 116.11 crores. 

3.7. Though initially only as. 600 crores had been provided und~r 
the Accelerated Rural Water supply programme for the Sixth Phl:n. 
the releases to States/Union Territories under Accelerated Rural water 
s~ programme and new iDcentive programme has been of the 0IdeT 
of Rs. 919 crores. 
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3.'. 011. .. q .... of iatplemeDfatioD of W .. Supply IdlemeI 
IDCl nywitGriaa MTIIlpIIleats therein, dle ~th Plan tb:ciMe4t 
states as UIIdIr:-

"It is alao importut that the State Govemments. who are the 
iaJplImentins aaencies tor water supply aDd sanitation 
programmes, should pay attention to the OI'SanJsatioaal 
aDd· admiDiltratiw ItractuRls at variOUs lewis, in order to 
Utiliae the plan funds more dBcieDtIy and productively. 
Tbe oqanisational pattern for execution of water supply 
IIDd sanitation ICbemes varies not only between d.tftermt 
States but also within the State illelf in the cae of lIlIJly 
States. Though maay' States have now let up "Water 
Supply aDd Scwerap Boards, in some 5eates different 
agencies like PRED. Panchayati Raj, COOJIMllaity 
Development Departmrnt, Rural BngineerlQ& J)epirlmat/ 
RIOP /-PWD and CPWD are responsible for the execution 
of water supply and sanitation scbmaoI.'lt is a-.y to 
have UDiform approach in uu. reprd &lid .. fir ..... 
sible, the same administrative dqJartment IhouId ..,... 
vise the variOUs aspects of dc&ign, CHClltioo and .... 
tmance. The monit()riDg aad evaluation .,... IieId to 
be made more effi.cialt and effective It the Central, State 
and district levels." 

(ii) Aa$lstan~ rendered by World Bank and other a,iriiie.f 
3.9 In reply to a question whether assistance from World rail~ 

and adler agencies has helptt4 In miti~t~ the problem ~ drinldRI 
....... sul'Ply particUlarlv in Scheduled Ca'ltelScheduJed Tribe vil1ages. 
1M Ministry lIavo stated in a note that assistance rendered by Wodd 
.... and biI .... 1 a~ncies are not ~iflcaIlv earmarked for Sche­
duled CasteISeftecfuled Tn'be vinages. The States' however. give prio­
rity to _kwvd areas In taldnlE Ul' the pro1ects. The assilltance ren­
defied bv World Bank BnateraJ Agencies and UNICEF bas nrovided 
additional re!OIJlUS to the State!! for implementiRJ~ the projeda. It 
has also malte avanable eQuiornents Jike drUls and bandpumps besides 
expertfse monitering and valuation. 

3.10 In reply to a question as to bow the Centra1 Gownunent 
watclled the 1X"()g1"ess ot water !'uPOiy rroJmU1'lmc beinlt implemented 
wiCh exte:raal aastaDcc, die Mini*" have clarifted daat wlHIIever 
eUeruJ aaistaDae iI.~ &0 for implementation of anY ..... ...,.,." 
piQpabBC. an agreemeat is dr&WIl IDd liAMd bv die donor .. c:Ies 
ad e:reawe ageadeI u wei IS Gowrameet: « India 8ad this ........ 
adeqllllfe safe.guards to enSUN daat the ~ M implemented 

• acconJlng to die agreement. RevieW missinn.'l visit the project area for 
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this pwpose. The Ministry holds regular meeting with the implementing 
,agencies independently as ~ll as iQ association with the donor agencies 
to watch the progress in the implementation of the project. 

3.11 The utilisation of equipments like drills and hand-pumps for 
'the performance for which they are meant is closely monitored not 
only by the Government of India but also by the donor agencies. In 
many instances, the donor agencies also engage additional experts who 
are stationed in the project areas to oversee the implementation of the 
programme and to ensure that the equipment supplied under the pro­

, gramm~ are put to proper usc. Tripartite ,review meetings of UNICEF 
assisted Rural Water Supply programmes are held to ensure proper 
utilisation of UNICEF supplied :igs!handpumps. 

3,12 It is also obligatory on the State Governments to provide 
certificate to the donor agencies for having utilised material assistance 
given by them. 

3.13 During the evidence when the Committee enquired about the 
eh~ck exercised by the Central Government that funds. received from 
ex~al agencies jn respect of water supply schemes were properly 
utilised by the State Government/Union territories, the representative 
of the Ministry stated that "the appraisal machinery in the case of exter­
nal agencies is better. We hold quarterly meetings with the State Gov­
ernments. ~e external agencies themselves senU the Bpp'raisal also." 

3.14 The Conuulttee Dote ldaat the outlay provided in die Siiiii 
Plan for l'11l'8I water supply was RI. 2007.11 crons CO'IDprkiDg of 
Rill. 1407.11 crores onder the State .. or Minbnum Needtf ........ 
me and RI. 600 crores under the centrally sponsored A~1erated R1II'II1 
Water Supply ~me. The Cenln) Govemment a" .nemu:ecI 
a new p.....,unme onder Rural Water SoPJ1Iy" 1983-84 uncIer which 
additional anmts were Rfn!n to the Slates baSed on performance O1IIIer 
the normal mral water supply ~ to the ntent of R!II. '116.11. 
from. 'Ibouah mitiany only RI. 600 Cro1'~ had been prorided by 
'lhe Central Go.emment onder the ARP for tile· Sixth Plan, the actoaI 
re1e"t'4I! to StatesfUnion Territorfe!il oader Acc.-elerated Roral Water 
Supply """t!ramJllt' and new incentiYe pn.ramme h8!ll been of the 
order of RI. 919 crores. 

3.15 nn 1977-78 most Of the monitoring of the fmpIemenfRtioll 
01 the water supply ...... wa canted oat '" the SUtteI and the phy. 
dcal and ftnandal JROIft58 acWned were only reIIeded In tile Annoft' 
Plan/Five Year Plan Doc;wneats whkh the State!!! I!IIIbnIItted fD the 
Planahag Comm....... 'I1Iese documents 1IIed to be the Oftly IOOJft 



for information on die physical and ..... Ddal JII'OIftI'S. ,. ... die .... 
trodaction of the Aecele...... Rural water supply .. .,.,.... In 
1977.78. the Central Government started reIe&slna fonds for Ie .... 
to be implememed In the identified problem~. In ontH to Iftr 
ap the monltoriDR system the States were requested to furnish "for­
mation on the )JI"Ogftss both in phy.aI and tlnancial tenM on • 
quarterlv basis. -In order to evaluate and anaIV!IIe these q_rterly 
reports the Central PubUc Health and Environment Enltln.eerlnR Orp­
nl-iation (CPHEEO) was !itren~ened with a muail monitoring cell 
havine a stal of about seven "cludinJ a ~ Adv_. 11Ie Cen­
tral Publlr Health ad Environment E"IdneerinJ Orpa_.... k the 
technical WinK of the Mlnie" of Urban Development responsible for 
scmtlny and clearing of !idlelMs under Accelerated Rural Wafer Sup,Iv 
Prof,!ramme. The CommlffH lind that It k maall oraanlutlon with 
onl\' 23 tedmlcal ollkers and It can hardlv do hl5tke to monitor the 
emh pro.,amme under die Water SupPly ~nd san ... tIon Ifdor In the 
rfHIntry. As a matter of fact the entire monltorinf,! or fhe Imple­
mentafton of the Rural Water Supply Scheme Is done at the Central 
level in Delhi by obtUaln. reports from the State {'.cmrnmentl III well 
as on the basis ., utIIIIatIon certlft~ Iftelved from tIIIr ACCOUB ... t 
Gent'rals or other ftnandal authorities of the States and Union Terrl­
.ories. 

3.16 In view of t~ fact that the Central {'.o.ennnent .. prmldhlK 
lar~e sums of money to the State Governments/Union Territory AdmI-
nistratjf)n,. for the Ral'lll Water Supply Prol'ramme • 1111 laca ..... on 
the ('fln'ral Govemment to ~xerd8e elfedfve control 011 ......... of 
funds. For thk purpose. a strong monltminR IIJ!HC'Y I,r reqnlred. 11te 
CommiffH. therefore, ~ upon the {'wGVmtmeft. to ilft1_oen die 
Central Publk Health and Environment Enadneerr.~ Orc-.... Ion 80 
that officel\li from this otpnkation can undertake hid IDlpedtonll to 
properly _ the implementation Of the variou,'i progm11111e8 and 
e".IDate thl' actual beneftb; accrued to the people JfvintE in the rural 
area,. It is neflilest to point oul that .... Jorlty of the ScWuled Cadet 
Scheduled Tribe!i and other weaker IICctions are 'fvinI In the rul'lll 
area'll and It is neceM8I'Y to !drea .... en the monltorfn~ fI;V .... In order 
to eosure that tile Rural Water ~upply !(("hem~ aft properly Imple­
ment,!CI In the mra' arftL The Prelent, "Yr.iem of evaluating and au­
Iysln~ thl' quarterly te)JOl'b IIUbmiltecJ by the ~e GOftI1IIIIeIM. M 
.. ell 1M the utilisation of certfllcate.; ~ from .... ftn8lldal antho­
rifle.; while sitdnR in Deihl does not appear to be lldequte -d Utllll-
facto.,'. . , 

3.17 The Committee fully ..,..ee with the ob5erv1ldons .. ade In 
the Seventh Plan Document. that It .. hnpottant "at the Stale Goftrn-



ao 
ment who lire the impJementina .... dea for WIder supply ........ -
60n pl'Og\l1lllllDe sIlOuId pay aUeadoIa te .... orpa ...... ad ....... .... 
tradve stJuc:1ura at 1'8I'Ious lev.", iR order *- .... tile ,.... DIOre 
efficiently _ prOduaively. 1be ..... oiina... evaluetian syttems 
neetl to be made naore efticleat aad ....,.. at ... CeDhI, State .. 
nistrict levels . 

. The Committee trust that the Ge.eluaeat 01 ... will take _-
able steps in this direction. 

l.18 11ae Cnunittee are bappJ .. Dote dud die _ ..... oce rendered 
by Wodd Bank bilateral ~ and UNICEF bas provided 1IIIdItIoa-
al re80UKeS to the States for illlplenMmting the projed5 of Driakiag 
Water Supply, in RU'8I 8reaa. The CommlUee were Wormed ...... 
e"itlcnc:e that appraisal macblnery in the cue eI e .... ..-cf- i.1I 
better and the .. tilisatiOll of equpimeIits lire drills and handpumPs is 
not only monito_ by the Govern ... , of IDdJa .. aI80 by the tIoaor 
a~cies. In many lnstaDoes the donor .. acles .... _pp addi-
tiooBI experts who are 'stationed in the project lll'eas to Of"''' the 
hnplementatioa of die pmgnunmes. 11ae Conunit:tee ,hope aU this win 
briDl abeut the desired ... ~. 

3.19 The Committee need bardly stres.~ that the primary NfIPOn­
sibHity of menitorin. 6e iaa,... ...... of theIe IN'OtP'IUIIIIIe _old 
rest on the Central Govenunellt &ad there slaOllld be • system of reauJar 
Dnd frequent visits of tee_kat esperlI; to the States -d Union Terri­
tories f. carr;ying out field illllpec:tioRs to __ the propess of ",.teI' 
supply pro......... 'I1Ie C8IIIIIIiUee feel tIuat by iatrodudnR the 
system ef ......... Be.. iMpedI ..... by techDic:a1 experts better NlUlts 
could be aehieftclln &he ImpIeIuentadon .f RaraI "'liter Supply 
khellle5. 

3.20 The Committee aM recommeud tllat while pre...,.. MW 
,,'ater supply schemes for which IIIIIIstance is sought from World 
Bank Bilateral .Jlencies and UNICI;F' bipellit priority should be 
accorded to the backward III'eIs with • 'riew to improve water supply 
faciJltie5 for Scheduled Cultes. ScWuIed Tdbes and other ",.ke, 
!JeC"oa~. 'The Committee trait th. the c.fntl Governmeat wII Issue 
suit"ble instructions ia this repnI. 



CHAPTER IV 

A vailabiUty and UtiliStltion of Rigs 

4.1 Ministry of Agriculture (Department of Rural Development) 

ha'ie stated in a note furnished to tbe Committee tb"t the indigenous 

rigs, are procured by the State Governments dir.cctly or throu,hOOSiD, 

Ministry of Supply. I>urins 1980-81 when certain States were affected 

by severe drought, Ministry of Works and Housing funded the p1'QCJ,1r~ 

ment of indigenous rigs through DGS&D and made' available the gme 

to the affected States. 

4.2 UNICEF is involved in the well being of the children and 

expectant mothers. The availability of safe drinking water supPly is 

an impOrtant requirement in this direction. U!'IICEF are, therefore, 

making available drilling rigs mostJy for the bard rc;x:k areas (nearly 

70 per cent of the COUDtry'S area falls under hard rockterrain), to 

develop gr.oJJDd wator SOunleS where availability c:I surface source is 

scar~aRd 8110 costly to prOYide. 

4.3 SIDA (Swedish International Development Agency) Jif~ .. 
rigs during 1980-81 to tackle the drought s~luation ~at provJlUcd ill 
the States of Bihar, Madhya Pr.adesh, Orissa, ~ajll$~, U.P. ~d 

West Bengal. 

U. GovemJJlct of Australia gifted 2 rigs du»inr 1980-81 to 
tackle the dr~&bt aitWltioD in Rajutban. 

4.5 WbIcn asked whether Wes.e ri&s8(e wfticiQu: U) ~hWie tbe 
targets of water supply programme in terms of International Drinkin, 

Water Supply and Sanitation Decade, it was stated that in order to 
examine whether the rigs available are sufficient to achi~ the targets 

of water supply programme under the International Decade for water 
supply and sanitation, a Committee was set up in 1982 to assess the 
requirement of drtlling rigs. Taking into con.ideralion the availability 

11 
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of rigs then, the Committee assessed the requirement .of different types 
of rigs in two phased periods indicated below: --

Type 

DTH 100 IDm (4.") Diameter 

DTH 150 mm (6") Diameter 

Direct RIotary 

Reverse Rotary 

Cable Tool 

Combination 

Total 
1983-85 1985-90 (1983-90) 

91 20 III 
109 36 145 

106 83 189 

13 16 29 

49 17 66 

98 10 108 

466 182 (;48 

._.--------

4.6 It has been stated in the national Master Plan, India prepared 

in connection with International Drink.ing Water Supply and Sanita­

tion Decade 1981-90 that considering the prtlSCnt licensed production 
capacity of difteront types of rigs in the country, most of the require­

ments can be mot. However, there may be a need to import 54 0111 
(6"),8 direct Rotary. 2 Cable Tool and 47 ·Combination rigs. In these 

cases illso. only cenain crucial components and spares must be im­

ported thus makiD, UIe of maximum number of suitable components 

that are i~y available. The implementation can be effected 
through UNICEF Assistance Programme or direct import by Govern­
ment d India, including bilateral donor programmes. 
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4.8 The oriterion for distribution of imported a.s well as iIJ.dieen-
ous drilling rigs to various State Governments and Union Territori~ 
is the type of geology where the rigs are to be deployed,thei problem 
to be tackled, the manpower/workshop facilitie~ available with the 
Stato etc. Experts (Master Drillers) from UNICEF examine the type 
of rig to be deployed in the varied conditions of the State aDd prepare 
specifications for the procurement Of the same by the headquarters. In 
the case of indigenous rigs, the State Governments procure the same 
on tbIir OWn and only in 1980-81 inc:tigatDUs rigs were procured by 
Government of India for the drought affected States and were distribut­
ed bnsed on gravity of the problem that :prevailed in those Sta~. 

4.9 When asked how optimum udlisation of rigs was eosured by 
the Central Government, the Ministry have stated in a written note 
that the optimum utilisation of rigs purchased by the State Govern­
ments is being ensu~ by the State Governments themselYell. 

4.10 In the case of rigs made available by Government of India 
to the State Governments under the UNICEF programme, the Stato 
Governments are requested to make available the progress of the rig 
u!i1isation to Government of India. The rigs received under the 
UNICEF programme cover a period of nearly 15/16 yeat5. The 
rigs received prior to 1978 are known as timt generatiOn rigs &lid most 
0{ them have outlived their operational life by now. The rigs received 
later, known as "new generation rigs", are being continuously operated 
by tho State Governments. The porfonnance of these rigs depends 
on mallY factors: hydrogeology of the operational area, movement of 
the 'figs between operational sites (to provide at UeaSt ODIC sour~ of 
water per vllage), the type Of terrain traversed, logistic of spare pam 
movemen~ service/workshop facilities available etc. In this din:ction 
l .... NICEF extend their assistance in the continued supply of spare parts 
and acctssor.ies. The drilling exPerts of UNICEF are stationed in 
diffe~nt regions of the country to extend necessary assistance in tbe 
continuous operation or the rig in the varied geologicallormatioo'l and 
to taclde any field level technical difficu1ties. While making aVlliJable 
the rig to the State "Governments, th~ required drilling personnel are 
also {liven necessary training in the opcr8tion and maintenance of the 
ri~ by UNJCEF·and the rig manufacturer. The fig is also being ton­
tinuoSly serviced by UNICEF for the continuous working. 

4.11 When the Committeedes~ to know how the optimum 
utilisation ~ rip Ipurcbased ~ the State. Govern.n\onts or made avail­
able '0 them by die CeatraJ <JownIXDent was eDSIlft'Ci, the repnr.en­
tative of the Ministry explained dltring evicleace as W1CIer:-

'"$0 far IS rigs ~ ~ we ba1le iot complete dMa ill 
respect of the rigs made avalab1e by UNICEf'. TIae 
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mnnjt«jna aylllm is inbullt ., ~ is «." .... moai-
toriD& .:I optimum. utilisation. 0( rigs. Celuia DII1I'DII are 
iDb.uiIl, Damfiy, about 10:5 baNs are dcae per rig per 
year. Then it will depend on the type of ~ availabi1itJ 
of spare parts and the question of movement of the rigs. 
1bese fbings are being monitored." 

4.12 NatiauJ. Muter Plan further states mat for pvper opeilllioa 
aDd. ..,keep 01. die mainteDaace at! tbe rip, Stale ~ IIaoUIrI 
eSlabliah/imp'OVe the worbbop fllcilidea in this .1IIIpI'd IIOpdIer wid! 
the timely _ppty cl .spaIa and art'IIIl@e u:aining facilidelfor ... 
drillers. 

4.13 It has been stated in the NalD1al Master Plaa f« JIMIia 
prepared in. COIlDeCtiQD with. International DriDkiDa W_ Supply IIIIfi 
sanitation Decade 1981-90 that for proper operation and upkeep c4 
the maintenance of the rigs, State Governments sbould establish/im­
prove the workshop facilities in this regard together with the timely 
supply of 8p8IeS and arrBDge b'aining facilities for drillea. 

4.14 'DIe Ca_UMev .. that the to1aI a.ailablllty ., Id&. tip 
in 6e e8IIBtryM _ 1 ... '·85 was 886 oat ." wbIdt 550 1IIId .... 
,........,..,. ... SIate Govenuaents themlelves .... tile nit 'WeN .... 
available either by Intel'Dlldoaal Apa_ Ike UNICEF etc. or ..,. 
Govermueat 01 IDdia. Tbe Conllniltfle fartIMIr note..... 134 rip 
received froID UNICEF prior to 1978 are known as "JI1nt ......... 
rip" ... IIIOIt of diem bave outlived tbelr opeaadoaal are. 17 rip 
recehWd suIMeq.atly wbkb are kDowa .. "New GI ......... rip" are 
beinK cootinUOUlly operated by tbe Slate GoveinInaD. 

4.1!i A Conmdatee was set up ill 1982 to ... die ......... 
of various types of .... in die eoutry darIn& the period 1983-90 ... 
aebIel'e the ...... Of ~ DrInkinK Water SappIy laid s-I-
IatioD Deade. 1bat COIIIIDiUee, after &aIdag lato ..... die aft8. 
ability of lip in the coaatry, bad _I.ed tIIat 641 ........... "-
would be aeeded lor the period 1983-90. It .... etUDe to die ear 
elusioa tIIat die ~. requirements ~Id be met lIIOItIy ,.... ... 
paoas IOIU'ee8 bat lOme IJIMCIal rip would stili 'reqldre to be ..... .... 

4.16 TIle C .......... J'KOI!I,,1IflIIIII daat dateIy acdoD ..... IJe 
takea for tile Import of ..... wlakh are pneeady BOt ... m."-Iw-
ed in india willi tile help or UNICEF ... oilier ,...... ...... 

4.17 WIllIe the Coauniftee do ....... die role .. tJNJCEII' aM 
tbeIr esperII ............... 7 ) , 111lite .. die,...., « t6 
..... , 1heIr Ip8I'e parII .. lor ........... opentloaal, ... C __ 
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mittee cannot help souodiog a note of caution that total depeDdeDce on 
outside agencies caonot CODtiD~ inde&nitely. This might also aftect 
the morale and capability of Indian experk and technicians in the long 
run. 

4.18 The Committee are of the firm view tbat It is hip time that 
the Central Govemment provides necessary Infrasfructure in the COUD-
try and encouragement for the indigenous produdion of aU types of 
rigs in India including highly sophu.ticakd rigs. If necessary, local 
technicians and engineers in this field should be sent for training 
abroad. Simultaneously, a training pro.,....me shonld be devised and 
implemented forthwith with the help of foreigll experts to train our 
own technicians and experts for the proper handling and mainte:!lance 
of drHUog rigs. The Committee would like to be apprised of the 
positive steps taken by the Ceotral Govemment io this regard. 

NEW DELlu; 
1 April, 1986 
ilchaitra, 1908 (S) 

KRISHAN DATT SULTANPURI, 
Chairman, 

Committee on the Wltlfare of 
Scheduled Castes and 

Scheduled Tribes. 
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APPENDIX I 

(Vjj{, Paat' 10) 

.... Wat • .....,. 

1'roIIImt ViJII,rps iMniif,1d ill 1978 

----------------
No. of = -_._---------------- ---- ... ---------

I I. Aadhni Prlldeeh 
II. AMant 
3. Bihar 

4. G~arat 
5. Haryana 
6. Himachal Pradah 
1. Jammu at Kubm.Ir 
8. Kamataka 
9. Kma1a 

10. Madhya PndeIh 
II. Mabaruhll'a 
III. MaDipur 
13· MePWa'. 
14. NIIpland 
15. Orilla 
16. ~ab 
17. ~than 
18. Silddm 
19. Tamil Nldu 
80. Tripura 
III. Ut .... PradeIb 
H. Writ Beapl 
89. A at N bland • 
!Z4. Anmacbal PrIIdem 
115. OwIdiprh 
86. DelhI 
117. D I; N Ha\reIi • 
88. Goa Daman I; Diu • 
ag. WUbadwecp 
SO. Mb«am '91• Paad6chrrry 

6133 
7~hg 

3,51)00 

SOOO 
41So 
fHoOO 
4'JOO 
Ba511 
1514 

14080 

51133 
1100 

ss06 
81f 

4619 
• 8S4O 

4877 
f!O 

·!i85 -15f78 
refS I 

'10 
1f51 

45 
7lI "I 



APPBNDIX II 

(ViM .... u) 
..... W.-......, .."..,--. 

8ItIirrIIIII 1JIfIIls-""""'" vm.,..r 
SJ. Name 01 StateJUT Total No. No. of No. of No. of 
No. ofvlllqee problem problem ~m 

1971 vw.,a viIJapI vw... 
ceDlUI identified cowi'ed yet to .,., 

u on u on covered 
l..,....ao I~ .. on 

1-4-80 -----_ .... -
I. Aadhra Predab 1171111 11I1I6g f063 80116 

II. Man 111995 191134 MSI 15743 
3· .... 67s1i6 39741 114547 15'194-
f· ~t. 11Ia75 9036 3710 5118 
5· Haryaaa • 6781 .f6go IIiSO 944') 
6. IIImKhal PradeIh 1&g16 11137 SSgil ?fII5 
7· JIIDIIlU &: Kubmir . 60s 61118 15110 .tiIg8 
8. &.raataka 1100II6 1I0G0S 4547 15456 
9· KeraIa 11168 1161 6 u5B 

10. Mlidhya 'JtredIiIh 7oB8s 447911 1!1B48 II4M4 
II. Nabaruhtra 3S778 I fOIlS logo 111185 
III. Manipur 1949 IIISo 68 'lUll 
13· Me!rhalaya 4~ 3306 379 lI9II7 
If· Napland g60 100S· 396 6t9 
IS· on.. f6ggII 117077 3461 .,&16 
16. P-uDjab 1111888 37111 I9+S 1767 
17· .... 8 333°S 114097 401134- IsBes 
18. 8IWm illS· 405· 107 ag6 

'9· T.w Nulu IS78S ?H6 S77 .. 
10. "Npura 4717 4717 19117 a8eo 
III. Uuar PradeIh . 1111561 3~ 7001 d5D5 
III. w.t Beapl s8074 SOI75 50311 1114S 
113· It. &: N IJtand . S90 197 at I'IS 
q. -......cJW PndeIb 897S 11973 18S3 IHO 

11,5. ChaDdiprb 116 
86. 0eIh1 s.- 148 • 98 
117· D &: N Haveli • 711 
118. Goa Daman &: Diu . 409 173 107 ,4j6 

119· J..akIUdweep 10 
30 • Misonm l1li9 11119 15 "I" 
3 1• PCIIIdichen'y 183 14,5 117 118 

'TM'AL : Da986 '114770 ftt86 1130 784 .----... ~----.. ---------
.Inc:reued due to ~ d .... berCll'uurvey. 

S8 
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(Vide Para 4 of Iiltroductioa) 

Sunimllry 0/ Cone/usiOlllI Rfll»lMtMdtllIoru CllJ!llltJlMd In the Reptlf'l ---,-------- ._---_._--
Nc. 

1 

R""n:I:C)e 
10 pai. 

RUIIIbcr in 
the Report 

2 
-----_._---.. _-_.- . 

a -- -- ... _--- ---_ ... _-------- _ .. _-_ .... _._---_. __ . 
1. 1.16 The Committee note that the total inveatmeDt made 

by Central and State Governments OD W&tcr 
Supsty and sanitation duriDa First to Fourth 
Plans was of the order of 8SS croroa, over 6S 
per cent of which' was spent in urban areas. 
During this period, tbe water supply programme 
was not siven a hi&h CDOUp priority in the 
natioDal planning proceM. During the Fifth 
Plan the expenditure on water sUrPly and sani­
tation sector rose to 1020 crores and during the 
Sixth Plao the total investment in this sector fur­
ther increased to 3972.33 crores which is almost 
four times the total Jnvestment during the Fifth 
Plan. 

2. 1.17 The Committee regret to point out that the 
Central Govemment have no information regard­
ing the specific schemes implemented by States! 
Union Territori~ in this sector during Fnt to 
Fourth PWe Year Plan periods since the subject 
maUer is the J"CIIPOIIIibilityof the State 0tMm­
meDl As regards achievements made in thiI sec­
tor durin, this period, the M"mistry have stated 
that.DO data at national level is available with 
them. 

3. 1.18 'Ibe ConunItteo feel su.".-iRd tbiat in spite ~ the 
fact that the Cenent inve,tment in water supply 
and sanitation teetor hubeen increasinJ! tremen­
cIOuslypllD after plan. the Central Gowstnment 

-- ---_._--_.--'-- -_. ',--... -.-..... , .. -.... - .. _ .. __ .. -.. .. 
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are still taking shelter under the plea that imple­
mentation of schemes in this sector i§ the responsi­
bility of the State Governments. 

4. 1.19 When large amounts of Central funds are 
invested in States and Union territories, it is in­
cumbent upon the C,ntral Government to oversee 
the spending Of these funds in the best interest of 
the public at large and watch progress and achie­
vements under the various shemes and progt'am­
mes, especial1y those which are sponsored by the 
Centr81 Government. This is a fundamental princi­
ple of financial accountability. Aocordingly, the 
basic information and data should be obtained 
from the StatejUnion Territory Government by the 
concerned Department of the Central Government. 
The Committee, therefore recommend that there 
should be an effective monitoring Cell at the Cen­
tral level which should keep a close watch on the 
implementation of water supply schemes in all 
States/Union Territories. The Celt should alsO 
maintain important statistical data regarding the 
targets fixed and actual achievements made in this 
sector in States/Union Territories. 

S. 1.20 The total investment in this sector both of States 
and Central Plans during the Seventh Plan period 
would be of the order of Rupees 6522.47 crores. 

6. 1.2 t The Committee trust that the Central Govern­
ment will c1O!1ely watch the progress in thiili sector 
in the comin~ years narticularly in the rural areas 
where maioritv of the ~cheduled Castes. Scheduled 
Tribe!; and other -weaker sectiotls reside and would 
refrain from !'utlin!! -forward the l"~cu4Ic that "full 
~ont1hi1itv for imnl,.mentation of drinlein!' water 
qJ"nlv .. ('h""eo: pntiff'lv reOli'C with the ~tatec:; and 
t"(I' Uninn Temt~e!I." 
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7. 1.22 The Committee feel that the Central Government 
is definitely answerable to the people as to why 
safe drinking water is not available in all towns 
and villages even 38 years after independencc. 

8. . 2.43 During the Founh Plan, the Central Government 
came to the conclusion that Rural Water Supply 
Schemes were not being implemented properly by 
the State Governments/Union Territory Adminis­
trations and as such the Central Government deci­
ded to ask the various State Governments to 
identify the villages which had difficulty m meet­
ing their water supply needs. The Central Gov­
ernment provided assistance to the States for the 
special investigation divisions to carry out the 
survey during the. Fourth Plan. As a result of 
this survey the various State Govtmmcnb had 
identified about 1.53 lakh village!! as problem 
villages in 1972. Subsequently many State Gov-
ernments stated that the identificatton done in 
1972 wa!! not complete and therefore more prob­
lem village!; had been identified. At the beginn­
ing of the Sixth Plan. in t 980. the various State 
Governments had indicated the totaT identified 
problem villages as 3.24.770 of which they had 
shown a coverage of 93.986, thur; teavin, a balance 
of 2.30.784 prOblem viJIage~ at the commence­
ment of the Sixth Plan. 

9. 2.44 The Committee were informed during evidence 
that the criterion for identification of problem 
villages fixed initially during the Fourth Plan has 
since been changed and ul1der the new criterion 
more villages came within the definition at the 
"problem vi1la~e" ali the di!ltance of 1.6 kilometres 
fixed originally for the water !lup"ly iIource ha!l 
been brouaht down to O.S lcilometrt at pre!lent. 
Tn view of thit; !ihift in the criterion of identifvi'l' 
problem viltafe... ~e of th~ nnn-nrnblem villa· 
~ hAve ~n dt'Clare" lie "rnblem nne!!. The 
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survey of problem. vilIaps as on 1-4-1985 would 
indicate the nUlDber of problem .villages in accor­
dance with the DeW ddinitiOli. The fresh data 
according to the new criterion would be· available 
to the Ministry by the ea.d of MeIdl, 1986. The 
survey as on 1-4-1985 would also indicate the 
Scheduled Caste and Scheduled Tribe hamlets 
separately. 

10. 2.45 The Committee note that the concept of minimum 
need programme was introduced in the Fifth 
Plan (1974-79) . The basic idea was to provide 
miDimum basic facilities to the rural population 

. fnclodinJ! safe drinking water. The states were 
pven guideliReIJ for impl'ementinl! rural water 
supply programme and were requestt"d to extend 
the water supply facmties under the MNP to the' 
already identified problem villages. 

11. 2.46 In ord~r to accelerate the progress 'of provision 
of water supply in problem villagC1 the Central 
GovenuDCD.t. had introduced a scheme called Ac­
celerated Rural Water Supply Programme in 
1972-73 under which lOOper cent grant was given 
to the States/Union Territories. This scheme. 
however. was discontinued in the Fifth Plan in 
view of the fact that Rural Water Supply was one 
of the items under the -minimum needs program-

me to be implemented by the States in the State 
Sector. However. the Central GovernmeDl realis-
ed later during the Fifth Plan itself that the rates 
were not following the guidelines strictly and. 
were not conceatrating on Rural Water Supply 

Scbemcs under MNT. Government of India. 
therefore. reintroduced Acet1erated Rural Water 
Suoptv Proaramme in the year 1977-78 and de­
tailed guidelines were issued to the States. 

-..... ------_. - --.- ---. 
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a 
J..47 J. De Committee are at a lollS to undmLaDd why 

lDe Cenmu (jovernment suddenly dillcontinucd 
the Accelel'ated Kural Water Supply ProlfllDlDlc 
alter introducina it in 1 !II 72-73. The Central 
Government should bave watched the pro&Icss of 
the scheme for the full duration of a plan period 
before taking any hasty step to discontinue the 
scbeme on the ground that Rural Water Supply 
was to be implemented under MNP in the State 
SeCtor. 

2.48 The Committee bave been informed that in order 
to give necessary priority in, the implementation of 
Rural Water Supply Progranlme. in the conference 
of the Ministers b~ld in 1982 IlIld again in 1983 
it was resolved that in covering problem villages 
priority sbpuJ~ be:,Jiven to, the Scheduled Castes/ 
Scheduled Trj~. population. It was also roaolv­
cd that whenever a water source is provided in a 
vUIage it should be located in the Scheduled 
Caste/Scheduled Tribe areas provided it is techni­
caUy and logistically not impossible to do 10. The 
Committee have been further informed that be­
cause of the priority given to the Rural Water 
Supply under 20-Point Programme the Central 
Government had provided additional grant under 
ARP to the States/Union Territories during the 
6th plan period. In order to improve the imple­
mentation of tbe Rural Water Supply Scheme in 
1983-84 additional grants were given to the States 
under ARP and MNP to the extent of Rs. 116.11 
,pl'O\'ided und:or the ARP for the Sixth Plan. the 
crores. Though initially RI. 600 crores bad been 
releases to the States/Union Torritories under 
Accelerated Rural Water Supply Pra,ramme and 
the new incentive programme had been of the 
order of Rs. 919 crores. 

2.49 The data' furnished to the Committee re!!ardin~ 
coverage of rural population durin, the year 
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19~O-~1 to 19~3-~4 reveals that the coverage ot 
Scneduled Caste populauon during tbese 3 years 
ranged between 15 to 16. 5 per cent of the total 
rural population. As regards coverage of Sche­
duled Tnbe populat!.on the Committee note tbat 
the percentage was 10.55 in 1981-1i2 which came 
'down to 8.:n iii 1982-83 and was further reduced 
to 7.46 in 1983-84. these figures clearly indi­
cate that as far as the coverage of Sch~duled Tribe 
population is concerned. tbe progress has not been 
encouraging. htstead of the ~ceritage going up 
it has been going down. The Committee would 
Jib the Central OoverAment to examine this 
matter as to wby the coVerage of tribal population 
bas a downwaro trend and they should take up the 
matter for detailed . examination with the tribal 
majority States. ' 

2.'0 . The Committee have ~en informed that the 
coverage of rural population at the beginning of 
the Seventh Plan is e§timated at 53.2 per cent. 
Department o~ Rural Development have stated 
that lOOper cent of the rural population is also 
upected to be covered with water supply facilities 
by March,. 1991 according to the target fixed under 
tho la1emationlll Drinldag Wakr Supply and 
Sanitation Decade which commenced in India on 

1.~19&l. The repeaontative of the Ministry. 
bowever, admitted during evidence that with the 
present fe90urces available it may not be possible 
to achie'tle 100 per cent coverage of the rural 
pOpulation by 1990-91 because of the constraints 
of resources. Within the parametres of the finan­
cial conatraints Obly 73 .per cent of the rural popu­
lation is expected to be covered by the end of 
199().91. 

2.~ 1 "nte Committee ire at a loss to understand why 
the . Ceotral Government have fixed unrealistic 

-_._------- ----- -- --._ .. 
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17. 2.S2 

a 

tauets un .. the 1P.tc.matioaal. ~iDl w_ 
Supply and Sanitation Decade as the constraint of 
resources for the water supply sector is not • new 
pheaomenoo and Ciovenmum Of Iowa should have 
made a realistic assessment of the availability of 
funds for the water supply seclDr for tbe period 
of tbe decade. The Committee, therefore, recom­
mend that the achil:vements of the International 
Drinking Water Supply and Sanitation Decade 
should be assessed immediately and realiltic tar­
gets should be fixed which ~a&l be achieved accor­
ding to the present availability of funds. It js tID-
fair to mislead the people by fixing inflated targets 
which are incapable or being achieved. 

The Committee note that no asscssment regarding 
Sche4uled Caste villaae. where problem of drink­
jng water is acute OIl account of the practice of 
untoucbability even thouah wafer IOUI'CCS are phy-
Sically available bas heeD IJIade and the Ministry 
have DO information on the subject. The Commit­
tee find tbata Working Group for the formulation 
of the ~trategy and priorities for the deVelopment 
at Scheduled Castes/Sc~eduled Tribes and weaker 
sections of Society for the period 1980-·85 was 
constituted by the Planning' Commission in July, 
1980. The Working Group Report submitted in 
September, t 980 dealt with various problems re­
lating to Scheduled Castes and Scheduled Tribes. 
The workiilg group made specific recorntnenda­
tions regarding collection Of basic data regarding 
number of villages in the State, number of villages 
having facilities of drinking water, number ~ 
Scheduled Caste localities with drinking water fa­
clities and detailo; of villages whiCh have a drink­
jill water source but where the harijan locality is 
without drinking water facilities. nle working 
group felt that after the collection of such data 
file precise progrllllUl1e for providing drinkins wa­
ter to the Scheduled Castes must immediately be 

• drawn up. 
-'::".-,ilo ____ -_ .. - - -.----- --.. -----... --- --
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18. 2.53 The Committee are surprised to note that no 
serious action was taken on the recommendations 
of the Working Group and till today complete 
data as suggested by the 'II orting Group is not 
available with the Ministry. Dlwing evidence, the 
rep~tative of the Department of Rural Deve­
lopment stated that they had issued a circular in 
1981 in response to the suggestions made in the 
report of the working group but further action 
could only be taken when complete information 
was received from the StateslUnion Territories, 

19. 2.54 

As regards water supply programme in tribal 
areas, the Committee were informed that in . all 
States where tribal sub-plan is· applicable the State 
Governments are implementing the water supply 
programme under the minimum needs programme 
Funds under MNP are eannarked to be spent in 
such areas, Since such eannarking Of funds bas 

been done only in the State sector full details of 
the schemes implemented to benefit the tribal 
population are not available with! the Ministry. 

The COmmittee are not able to reconcile with the 
attitude of the Central Government in dealing 
with the Water Supply problems of Scheduled 
Casle..~ Scheduled Tribes. It is needless to point 
out that there iii heavy investment of Central funds 
for water supply programme and during the Sixth 
Plan itself the releases to the StateslUnion Terri­
tories under Accelerated Rural Water Supply Pro­
gramme and the new incentive programme had 
been of the order of Rs. 919 crOl'es. The Com­
mittee need hardly stress that the responsibility of 
the Central Government doe'! not end !!imply by 

releasing funds to the State..lilUnion Territorie!ll. 
The' Central C".JOVemment mu.1It take fun responsi­
bility to ensure that a reasonable share of the cen­
tral funds giw::n to the State'! and Union Territo­
ries is actually spent for providiDiI safe:p' 'ng 
water to Schedued C8!Ot~ and Scheduled·. ,,' -_ .. __ . - -_._--_._----- -.- ._--_. __ ._-- - _ .. _-_.... - . 
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Even in ICCOIdance with principle of. tinancial· ac­
COUfttability f it is the duty of Central Govel1llllellt 
to monitor the programmes financed by Central 
funds. It is a matter of great concern tbat the 
recommendations made by the Working Group in 
its "'port (1980) have not been implemented so 
far and the Department Of Rural Development is 
still not baving a clear picture about the ;wtual 
coverage of Scheduled Caste and Screduled Tribe 
villages in various parts of the country. 

20. 2.55 Tbe Committee trust tbat tbe Central Governnlent _ 
will take up tbis matter more seriously and obtain 
comPlete data regarding coverage of Scheduled 
Caste and Scheduled Tribe villages from all the 
States/Union Territories so that the implementa­
tion of water supply scbemes during the seventh 
Plan period eRn be done more realistica1ly. 

21. 2.56 The Committee would also like to point out that 
the incidence of water-borne diseases is higher in 
rural areas because of the . non-availability of pro­
tected water supply. Especially vulnerable are the 
weaker sections of tile society such as Scheduled 
Castes and. Scheduled Tribes who live in unhy­
gienic conditions. In view Of this it is all tbe more 
important that exact data on the extent of this pro­
blem in Scheduled Caste localities and tribal areas 
is collected at the ear~iest for taking necessary re­
medial measures. 

22 3.14 The Committee note that the ouday provided 
in the Sixth Plan for rural water :lupply was 
RI. 2007.11 crores comprising of R!i. 1407.11 
crores under the State Sector Minimum Needs 
Trogramme and Rs. 600 crorc,. undC'r the cen­
tratly 5pon!lOred AcceJerated Rural Water Supply 
Programme. The Central Government al50 an­
J'ounced a new programme under Rural Water 
Supply in t Q83-84 under wbich additicmat gr.nt" 
were given to the states based on perfonnance 
under the nonna) rural water !lupply pr(1tJramme 

- .... __ ... --- ---"-- .~ .. -----" -.. - -,-----,.,---,,--'- -~,.---
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to the extent of Ri. 116.11 crores. Though 
·initially only Rs. 600 crores had been provided 
by tJae Central Government under the ARP for 
the Sixth Plan, the actual releases to States/Union 
territories lmder Accelerated Rural Water Supply 
Programme and new incentive programme has 
been of the order of Rs. 919 crores. 

Till 1977-78 most of the monitoring of the 
implementation of the water supply schemes was 
carried out by the States and the physical ~ 
financial progress achieved were only reftected in 
the Annual Plan/Five Year Plan Documents 
which the States submitted to the Planning Com­
roission. These documents used to be the only 
S(Jurce for information on the physical and finan­
cial progress. With the reintroduction of the Ac­
cderated Rural Project in 1977-78, the Central 
Government started releasing funds for schemes to 
be implemented in the identified problem villages. 
In order to gear up the monitoring system the 
StatcfI were requested to furnish information on 
the 'p1OgteS!I both in physical and fin·ancial terms 
on a qURrterly basis. In order to evaluate and 
... r.alyse thC!le quarterly reports the Central Public 
Health and Environment Engihecring Organisa­
tion (OPHEEO) was 5tren~hened with a small 
monitoring cell baving a !ltaft' of abollt seven 
including a Deputy Advi~r. The Central Public 
Health and Envi.ronment En~eerinll Organisa­
tion is the Technical Wing of the Ministry of 
Urban Development responsible for scnltinv and 
ete.aring of schemes under Accelerated Rural 
Project. 'The Committee find that it i!l a small 
orr.anisation with onlv 23 technical offlcers and 
it can hardly do justice to monitor and entire 
programme under the Water Supplv and Sanita­
tion sector in the countrY. As·a matter of fact 
the entire monitorin~ of the implementation of 
the Rural Water Supplv Scheme is done at the 
Central level in Delhi bv ohtaininlr reports from 
-----_._------- . -.-- ----
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the State GovenuneDts _ weB as on the basis of 
utilisation certificates rOQOived from me Accoun­
tant Generals or other financial authorities of the 
States and Union Territories. 

In view of the fact that the Central GoVel'll­
ment is providing large sums of DlODCy to the 
Slate Governments/Union Territory Administra­
tions for tbe Rural Water Supply Programme it 
is incumbent on the Central Government to exer­
cise effective control on spending of funds. for 
this pUrpQSe, a strong monitoring agency is re­
quired. The Commith:e, therd'ore, urge upon 
the GovernlDent to strengthen the Cenlral Public 
Health . and Environment Engin~ Organisa­
tion so that officers from this organisation can 
undertake field inspections to properly assess the 
implementation o( the various programmes and 
evaluate the actual benefits accrued to the people 
living in tbe rural areas. It is needless to point 
out that majority of the Scheduled CMSte, Sche­
duled Tribes and other. weaker sections arc living 
in the ~ral areas and it. is necessary to strq-

. then the monitoring aystem in order to ensure 
that tbe Rural Water Supply schemes are proper­
ly implemented in 1he rural areas. The present 
system of evaluating aud aaalysing the quarterly 
Rports 811bmit1ed by the State Governments as 
well as the utilisation of certificates· received from 
die financial authorities whfle sitttng in Delhi 
does not appear to ·be adcqbatc and satisfactory. 

The Conunittce fully agree with the oblerva­
tions made in the Seventh Plan Documents that 
it is important that the .State Govemments who 
are the implementing agencies tor water supply 
aod sanitation programme should pay attention 
to the organisation _ administrative structures 
at various levels, in order to utilise the funds more 
efficiently and productively. The monitoring and 
evaluation systems need to be made more efficient 
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and effective .at .the ~CeDtral; State and District 
levels. 

The' 'Conimittee ifustth8t the Government of 
India win take Buitable stepS in this direction. 

3:18 The "Committee 'ate hltppy to· note that the 
assistance rendered' by ... WOrld . Bank, bilateral 
agencies aDd· UNICEF bas provided additionai 
resoQf"ces to· the "States fOr implementing the 
projects of Drinking' Water Supply in rural areas. 

'The Committee were informed during evidence 
that appraisal machinery in the case of external 
agencies is better and the utilisation of equip­

. ments like drills and· handpumps is not only 
moniforedhy the Government of India but also 
by the donor agencies. . In many instances the 
donor agencies also engage additional experts 
who are stationed in the project areas to oversee 
the ~p1emenitation of'the programmes. The 
Committee hope all this will bring about the 
desired reaults:· 

".~-

3 .19 The Committee need hardly stras that the 
primary re5pQQsibility Of monitoring the imple­
mentation of Utose programmes should rest on 
the Central G9vemment and there should be a 
system of regular and ~uenl visits of technical 
experts to the States and Urban Territories for 
carrying out fi"eld inspections to assesS the prog-
ress of water s~pp1y programmes. The Commit­
tee feel that b~r introducing the system Of regular 

. field inspections by technical experts better resulm 
coUld be achieved in the implementation of Rural 
"'ater Supply SChemes. 

3.20 The Committee also recommend . that while 

preparing new wiiter supply shemes for which 
assistance is sougbt from World Bank, Bilateral 
aaenciefl and UNICEF ~ghest priority should 
.be accorded to the backward areas with a view 
to improve water supply facilities for Scheduled 
Castes, Scheduled Tribes and other weaker sec-
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tiou. The Commitk:e trust that the Coa.tral 
Govcmwcu:t will i5.\"lIC suitable in.41truCtions in 
this repnl. 

Ihe Committee nOle that the total MvailabiJity 
of drillio& rip in the country lIS OIl 10-9-85 WI 
886 out Of which 550 had been purclwed by tbo 
State GovcmmC018 themselves and the reat were 
made avUiable either by International ApIlCies 
like UNICEF etc. or by Government of JndiL 
The Ccmmittee further note that 134 rip receiv-
ed from UNICEF prior to J 978 are known at 
"Fint geuration rigs" and most of t.bcm haw 
outlived their opcratiooal life. 87 rigs received. 
~'UbiequeotJy which arc known as "New 0eDera­
tion rip" are being continuously operated by tile 
State Governments. 

A {;ommiltee Wib set up in 1982 W WISeII tiM: 
total. demaDd of various typcl of rip in tho COUD-
uy c1uring the period 1983-90 to achieve dID 
tarpts of International J>riDkiDi Water Supply 
and Sanitation Decade. lbat CommiUce, after 
taking into account tbe aVailability of rip m tile 
country. had assessed that 648 additional lip 
would' he DCCded for ~ pctiod 1983-90. It 
also came to the conclusion that the country'l 
requirelDA.'ll11a could: be met moQ1y from iDdipIl-
0U5 iOUr0C6 but some special rip would ItiU 
""IWre to be imported. 

The Committee recommcad that timely action 
should be taken for the import of rip which are 
pre5CD.tly nol being manufaaured in India with 
1be help of UNICEF and other foreign apacieI. 

While the' Committee do appreciate the role of 
UNICEF and their experts in providing nece.1IJ. 
assistallc:e in the procurement of rigs, their IpR 
parts and for keeping the rip operational, the 
Committee cannot help !iOUDdiDg a DOte Of CIU-
tion that total dependence 00 ouWde agencies 

... _---_ .. _- -.-~ ...•. -... ,-.---~ .-- .. _-.. ---_._-
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cannot continUe in,definiLcly. This might also 
alec, the morale and capability of lBdiau: experts 
and technician... in the long run. 

The Committee are of the :firm view that it is 
high time that the Central Govel"D.lDent provides 
necessary infrastructure in the country and en­
couragement for the indigenous production of a!Il 
types of rig5 in India indulging bighly sophisti­
cated rip. If neoessary. local technicians aDd 
engiDeell in this field should be sent lor training 
abroad. Simultaneously, a training proglammo 
/iho.,ld ~ deviBed and implemented forthwith 
with the help of foreign experts to train our own 
teclmiciaDs and experts for the proper handling 
aDd mainteIlance Of drilling rigs. The Commit­
tee would like to be apprised of the positive 
slepB taken by the Central Government in tIUs 
repni. 

--_ .. _ ... _._-_ ... -------. -_._-- .- ---
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